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Bill
Shri Morarji Desai: It is to be con-
sidered.

Shri Braj Raj Singh: It should be
left over to the next Parliament.

Mr. Speaker: It will be considered
now.

Shri T. B. Vittal Rao (Khammam):
Where is the hurry?

Mr. Speaker: Hon. Members who
do not come again will have an
opportunity! !

Shri Braj Raj Singh: We do not
want an opportunity.

12.05 hrs.

ESTATE DUTY (DISTRIBUTION)
BILL*

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill to provide
for the distribution of the ret pro-
ceeds of the estate duty among the
- States in pursuance of the principles
of distribution formulated and the
recommendations made by the Fin-
ance Commission in its report, dated
the 14th day of December, 1961.

Mr. Speaker: The question is:

“That leave be granted to in-
.troduce a Bill to provide for
the distribution of the net pro-
ceeds of the estate duty among
the States in pursuance of the
principles of distribution formu-
lated and the recommendations
made by the Finance Commission
in its report, dated the 14th day
of the December, 1961.”

The motion was adopted.

Shri Morarji Desai: 1 introducet the
Bill.

12.05} hrs.

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPOR-
TANCE) AMENDMENT BILL *

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill further to
amend the Additional Duties of Ex-
cise (Goods of Special Importance)
Act, 1957.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Additional Duties of Excisc
(Goods of Special Importance)
Act, 19577

The motion was adopted.

Shri Morarji Desai: I introducet the
Bill.

12.06 hrs.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: Dr. Sushila Nayar.

Dr. Sushila Nayar (Jhansi): Mr.
Speaker, Sir, I am grateful {o you for
giving me the opportunity to move
the motion of thanks, namely:

“That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deiiver to
both the Houses of Parliament
assembled together un the 12th
March, 1962.”

I move this motion wiih deep feel~
ings. Our beloved President nas
addressed Parliament every year and
has been at the helm of the ship of
State ever since the Constitution of
free India came into force. A valiant:
fighter in India’s freedom struggle, an
able administrator, a wise statesman,
the President has been the embodi-

*Published in the Gazette of IndiaExtraordinary Part II-Section 2, dated

15.3.62.

t+Introduced with the recommendation of the President.
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ment of such refinement, poise and
dignity that not only has he brought
honour to our country, but he has
also endeared himself to all those
who have come in contact with him.
His term of office will be scon coming
to an end, and he has announced that
he will not stand for re-election. We
are privileged to have had this
opportunity of being addressed by
Dr. Rajendra Prasad, the first great
President of our great country, and
a great and good man who has been
aptly described as the very symbol of
gentleness and unassuming humility.

The Father of the Nation, Mahatma
Gandhi, was able to build up a won-
derful leadership in the course of
India’s fight for freedom, a galaxy of
stars who have lighted our path and
guided the destinies of the nation
all these years. One of the brightest
stars of this galaxy is our revered
Rashtrapati. . He will before long re-
tire as the President of India. Let
us hope and pray that his wise
counsels will be available to us for
many years to come. I am sure I
echo the feelings of this august House
when I say that we are deeply grate-
ful to the President for the address
that he has delivered to us.

The President’s Address has given
a bird’s eye-view of the achievements
of the different departments of the
Government of India. He has not
said much about legislative measures
except those that had to be urgently
taken up and passed by this  brief
session. The House has passed yes-
terday the Bills amending the Con-
stitution and providing for the admi-
nistration of Goa, Daman and Diu,
and the fact that these Bills received
the unanimous support of all sections
of the House is an indication of the
deep sense of relief throughout the
country that at last our country is
free from the last vestige of imperial-
ism. We spent 14 years in persuad-
ing the Portuguese to read the writ-
ing on the wall and quit.peacefully,
but that was not to be. At last the
cup of our patience was full and
military action had to be resorted to
reluctantly but firmly. Having push-
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President
ed out the mighty British Empire from
India in a peaceful manner, we felt
somewhat small that our peaceful
approach had not sueceeded with the
Portuguese. Our consolation is that
the Goa operation wasg almost blood-
less.

Shri Muhammed Elias {Howrah):
To whom is she addressing her
speech? Is she consulting her notes, or
reading her speech?

Dr. Sushila Nayar: I am using my
notes as everybody else has used
them, and I am surprisad at the
objection raised by the hen. Member.

Mr. Speaker: Occasionaily she may
look at me also.

Dr. Sushila Nayar: I am looking at
you, but you are looking at that
gentleman.

It was, however, odd for us to
receive admonitions for the use of
force from Governments armed to the
teeth and having no faith in the
theory or practice of non-violence
whatsoever. The vast majority of
the people in the world have rejoiced
with us at the end of Portuguese im-
perialism in India; and we hope and
pray that it will come to an end
elsewhere also before too long.

The new Lok Sabha which will
meet next month will deal with many
new legislative measures and policies
and programmes which have already
been outlined in the Third Five Year
Plan and have already been launched
and will be pursued in the years to
come. These policies and program-
mes, in spite of criticism, ignorant as
well as enlightened, by individuals
a8 well as by institutions, have re-
ceived the approval of the people of
India. The success of the Congress
at the polls in the recent elections is
a clear vote of confidence in the
policies and programmes pursued by
the Congress Government.

Sir, the President has rcferred to
the General Elections in his Address
in these words:
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“I would like to echo your
sense of rejoicing that this vast
democratic exercise has been
peaceful, orderly and in accord-
ance with our constitutional pro-
cesses.”

The whole world has watched us
and has been duly impressed by the
way in which the world’s biggest de-
mocracy has conducted its Third
General Elections. Barring an occa-
sional complaint here and there, all
are agreed that the elections have
been peaceful, free and fair. The
electorate is becoming more and
more aware of the power of adult
franchise, a power which has reduc-
ed the Marxist theories of class con-
flict into an outmoded concept, and
has opened the way to peaceful re-
volution in the social and economic,
life of the country.

The results of the postal ballot,
however, have revealed that many
of those engaged in election duties
were not satisfied with the Congress
Government. They are salaried lower
middle class people by and large.
And the reason for their dissatisfac-
tion is the high prices of foodgrains
and other consumer goods. The smal!
rise in the salaries brought about as
a result of the Second Pay Commis-
sion’s recommendations, and, in Delhi,
as a result of Delhi being declared as
A class city, soon resulted in the
rise of prices which more than coun-
ter-balanced the small gains. The
salaried groups must be protected
against this kind of rise in prices.

The Finance Minister yesterday has
assured us that prices have been
stable, but, Sir, something more has
got to be done. We need not be com-
placent at what has been uchieved.

Our Government has accepted the
goal of socialism and big strides have
been made in that direction since
independence. The abolition of the
Princely States, and the zamindari
system, introduction of land reforms
and land ceilings, growing public sec-
tor in commerce and industry and the
high taxes for higher income groups,
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are all leading us towards socialism
step by step.

While we welcome land ceiling, I
think, some kind of ceiling on other
incomes, especially some kind of pro-
portion between the highest and the
lowest salaries, say 1 to 10, is abso-
lutely necessary if we are to be true
to ourselves and our goal of social-
ism.

Similarly, while I welcome the
growth of the public sector, we must
see to it that business methods apply
in our industrial and commercial
undertakings in the public sector and
there is fair competition between the
public and the private sector, and,
the public sector is run more effi-
ciently and more economically and
there is no criticism that we are lack-
ing in economy or efficiency.

The public sector is not profit
motivated in the ordinary sense of
the term; but we do want these con-
cerns to be run profitably and the
profits to be used for the people, the
consumers as well as those employed
in such concerms. .

All the steps towards socialism that
I have mentioned are calculated to
ensure just distribution of wealth.
But, that in itself cannot end poverty.
The only way to end poverty is to
produce more wealth. Then only we
can distribute it fairly and properly;
and the President’s Address has men-
tioned the progress made in several
directions in several flelds in this
connection.

The President has said:

“The overall index number of
agricultural production rose to
139'1 in 1960-61, compared to
1287 in 1959-60, thereby showing
an increase of 81 per cent. This
increasing was shared both by
foodgrains and commercial crops.
Compared to the index for 1955-
56, the base year of the Second
Five Year Plan, the overall index
of production for 1960-61 was
higher by about 19'1 per cent.”
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This is very encouraging. But, we
have to go on with our effort to in-
crease agricultural production  still
further.

As the Finance Minister said yes-
terday, in an agricultural country like
ours, the prosperity of the people
is closely linked up with agricultural
production and this agricultural pro-
duction has to be combined judicious-
ly with small-scale industries, village
industries and other industries

The President’s Address has refer-
red to many other schemes of train-
ing, improved seed corporations,
minor irrigation, soil conservation
etc. for improving our agriculture. I
am glad that we are thinking in terms
of minor irrigation. The water-log-
ging caused by the big hydro-electric
schemes like Bhakra Nangal has
thrown out thousands of acres of good
land from cultivation, and has thus
reduced the benefits of such schemes.
I would like to draw the attention of
the Government of India and the
Planning Commission towards the
urgent need for a comprehensive plan-
ning so that such by-effects can be
anticipated and taken ~are of well in
time. I hope effective drainage
schemes for the water-logged areas
will be taken up without further de-
lay.

The President has referred to Pan-
chayati Raj, in his Address, in the
following words:

“The development and growth
of Panchayati Raj and co-opera-
tion are integral to progressive
agricultural and rural develop-
ment. The efforts of my Govern-
ment in this direction have al-
ready resulted in large scale ex-
tension of village self-govern-
ment in eight States and fit is
estimated that this covers A5 per
cent of the country’s population.”

This is a most welcome and revolu-
tionary step. Decentralisation of
power and responsibility is creating
new enthusiasm in our countryside. I
was recently asked to inaugurate the
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new constitution of Block Samitis in
some of the blocks in my constituency.
We have often heard criticisms in this
House and outside and also complaints
about the shramdan roads having
been washed off by the rains because
the P.W.D. did not step in in time to
make them pucca. At one of these
meetings, I was asked: ‘Why can’t we
have a road roller at the block level
so that after doing the earthwork we
can spread some stones and make
them pucca, so that our shramdan is
not washed off by the rains?”. The
moment responsibility is given, com-
plaints and criticism have taken the
form of constructive thinking.

Another asked, ‘Why not we have
a tractor to break hard land, and
keep it at the block levei and loan
it or hire it out to those who need
it?’

I am sure they will think of many
other things to ensure the speedy and
effective implementation of our plans
and to reduce ‘inefficiency and cor-
ruption. It may not Y“e easy for
officers to prove if taccavi loans have
been misused or seeds and fertilizers
have been given to the right persons
or not. But the villagers knew each
other and everything that goes on
in the village and can deal with the
problems. much better. No doubt
there will be mistakes and failures
here and there. But on the whole
panchayati raj will strengthen our
democracy at the grass roots and en-
able the village community to throw
up new and competent leadership
who, with the training and experience
of service from the village upwards
will be ready for higher responsibi-
lities. In the past we had a training
ground during the freedom strugglein
our satyagraha movement and Mahat-
ma Gandhi’s constructive programme.
Those trained in that great school
must pass away sooner or later. The
panchayati raj offers us a new train-
ing ground and I hope it will not only
enable us to train men and women to
become legislators and administrators
but also help in training the electorate
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to have an independent mind of their
own and use that independnce with
wisdom and responsibility.

I welcome the programmes for ex-
pansion of education and provision of
scholarships for poor and worthy stu-
dents. The quality of education needs
much more attention. To ensure the
quality of education it is necessary
that teachers be given better training
and better salaries. There has been
much talk of compulsory social ser-
vice for students. If we can link up
this type of programme of social ser-
vice for students with teaching so that
these students can be posted in the pri-
mary schools teaching there, say, for
a couple of months or so and then the
teachers be sent for three to six
months of refresher courses we shall
solve the problem of replacements
while our teachers are sent for fur-
ther training and at the same time
we will be able to discover a lot of
new talent for teaching among the
students. Those who display such
talents and are interested in making
teaching their career could in their

turn be trained to become trained tea-

chers.

As for scholarships, 1 find there
are boys and girls who having won
in competitions on an all India basis
were sent to public schools at Gov-
ernment expense. After finishing
their school education they have to
knock from piller to post in search
of scholarships to continue their
studies. Thig is something undesirable.
Those students who have been trained
at Government expense in these public
schaols or otherwise, if they do well
in" their final school examinations
should find it possible to straightaway
go up for higher studies without having
to feel frustrated and go from door
to door in search of scholarships.
There should be some kind of con-
tinuity about these scholarships.

Sir, we are very glad that the Pre-
sident’s Address has mentioned pro-
grammes for the eradication of com-
municable diseases and in particular
mention has been made of eradication
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of small pox from the country. I wish
along with small pox we had taken
up a programme for the eradication of
cholera as well. Cholera has been
eradicated by practically every other
country and it is a blot on India’s fair
name that it still continues to take
such a toll of life year after year in
this country. Everyone knows that
cholera is spread by the contamina-
tion of food and water with faecal
matter carrying cholera germs. We are
a clean people. But we have many
insanitary habits such as sale of food
exposed to dust and flies. Our local
self governments have to be educated
about the dangers of this practice.
Programmes for providing protected
water supply and adequate disposal
of nightsoil will not only free us from
cholera but also from other diseases
such as dysentery, typhoid and the
like. I hope this programme will be
given top priority in the years to
come.

Sir, the President has referred to our
uneasy relations with China. I am sure
everyone in this house will welcome
the Government’s reply to China ask-
ing for the reversal of the aggressive
policies pursued by her and restora-
tion of a climate of peace before we
renew the Indo Tibetan agreement.
We are pledged to peace but we want
peace with honour. We shall never
allow China or anyone else to violate
the sovereignty of India over our own
territory. The peaceful policies pursu-
ed by India under the able leadership
of our Prime Minister and the contri-
bution made by India in reducing in-
ternational tensions has been given
due recognition and India has been
elected to the eighteen nations disar-
mament committee. People all over the
world are looking to the results of the
deliberations of this Conference. Peo-
ple everywhere in the world want
peace. Money spent in the arms race
if diverted towards the development
of the world’s resources can usher an
era of plenty and prosperity for every-
body everywhere in the world and
thus remove the causes of war. Let us
hope and pray that eur delegation
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under the wise leadership of our De-
fence Minister will be able to make a
contribution worthy of the traditions
of non-violence bequeatheq to us by
the Father of our Nation and the dis-
armament committee will be able to
fulfi] the expectations of the people
all over the world. With these words,
Sir, 1 move the motion of thanks for
the Address delivered to us by our
revered Rashtrapati on the 12th of
March.
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“A. determined effort to imple-
ment the physical programmes as
set out in the Plan would require
care in regard to economy and effi-
ciency and the endeavour to keep
to time schedules and priorities,
all of which are the continuing
concern of my Government, will
alone help the country to over-
come these obstacles.”
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I IO fe
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TR &7 99, 1 fggeam fafedy
Fq F T Fom, S fF agd
IET )

mfax & us favdt & =9 ¥
stew fafreex age & fae & faa
¥ FgH IR § | Ter-figa mivie,
LENY T &Y JTT W 39+ Frmpmrer
F fa g5 waw vod S W) AR
Tregfa St F Tqce ®7 & w27 & F 9
Fa 7% S fr gafew areEe
gfea A § I 9@ &
fgd s & garm & Sy wvfed
g qE T a9 g, afFw e §
T FIT FT 7T §F a@ F4T §,
qr #1E oa TG F¥ar g 5 99 fiewa
FT GATA IT ATGT & a7 A IATE
AT FT TG AH TG, 9T F Ay 7
AT gfee & sWme TG #X FFA )
7g TG & wwar fF meaq & A
B THAE g WR IATEAMT FY feaiT
FT 39 § 99@T 7 &1, A F A
T @ 9y 5 e &, 99 &
e &1, 39 F AHFY 1 T feam
H ST F o FT AT N aEAr €
# gagan g FF 57 ¥ il 7 qefera @
Fr R WA g 9T
& g w3 g 5 s fafres 9w
W TR F/T

Tegafa ot 7 mfex #, dfaw |
i1 fagra g 7 wfawfaa $&2 & o
LTI Ay &, S STETE gw | i g,
gfar & g o foor W § w3,
AT QAT FT GHA ST Hoqa=
g, TR I W HF
FA-EE FT GATT F & AT foeofy
FUF AT 99 F PE FQ &, A I
SR T A F F IT ¥ W
TR A A feer &, S9 oA gwe
FTAT AT G AT § WX 99 A A
T HEE F AT NFE AT @ E |
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# u are o wgafa v F1 wwA v
Fawar N swfe =feq Fxa1 § WX
£xa7 ¥ 9 AT AT § {F a8 99 ®0
T w8 AR Ay WA Ay
FT AFEEH & ¥ ol 9w
& s @ 1

T gEl ¥ 99 § @ OFE 7
qHET FTAT E |

Mr. Speaker: Motion moved:

“That an Address be presented 1o
the President in the following terms:

“That. the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both
the Houses of Parliament assem-

. bled together on the 12th March,
" 1962."

The motion has been moved and
also seconded.

I have received notice of 3 number
of amendments to this motion. Shri
Arjun Singh Bhadauria, Shri Yadav
and Shri SL. Saksena are absent.
Shri Sarju Pandey.

Shri Sarju Pandey (Rasra): I move
the amendments in my name. '

Mr. Speaker: I will take them as
moved subject to objections relating
to relevancy, etc. '

Shri Bal Raj Madhok (New Delhi):
I move the amendments standing in
my name.

Mr. Speaker: I will treat them as
moved. Shri Sampath is absent.

Shri A. K, Gopalan (Kasergod): I
move the amendments standing in
my name.

Mr. Speaker: I will treat them gs
moved.
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Shri Yajnik (Ahmedabad): I move

the amendments standing in my name,

Mr. Speaker: The hon. Member must
observe the rules. His amendments
were received late last evening and
they could not be circulated to any
of the hon. Members.

Shrimati Parvathi Krishnan (Coim-
batore): The discussion is continuing
tomorrow. So, the amendments may
be admitted.

Mr. Speaker: Hon. Members are in-
clined to waive notice. So, I will treat
his amendments ag moved. No more
amendments will be received for the
reason that once the debate starts, hon.
Members who speak have no opportu-
nity to say anything about those
amendments.

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret India’s association
with the Commonwealth of Na-
tions notwithstanding the policy
of some members of the Common-
wealth practising racial inequa-
lity.” (11).

Shri Sarju Pandey: I beg to move:
That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps
for achieveing economic equality.”
(12).

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret the failure to handle
the food problem in a well plann-
ed and co-ordinated way and to
take any steps to stop the wastage
of foed in various ways.” (13)

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any pesitive
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and effective steps to ease the seri-
ous economic and unemployment
conditions in the country.” (14).

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps
for implementing Article 46 of the
Constitution aiming at the impro-
vement of the Social, economic and
educational condition of the Sche-
duleq Castes.” (15)

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the deter-
joration in the affairs of the Bana-
ras Hindu University.” (16)

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be aded, namely:—

“but regret that in the Address
there is mo mention of any steps
for preventing the exploitation of
the people by foreign and Indian
capitalists.” (17).

Shrj Sarju Pandey: I beg to move:

That at the end of the motion, the
following be aded, namely:—

“but regret that in the Address
there is no mention of any steps—

(a) to provide work and vocations
to the teeming millions of unemployed
persons within a definite period;

(b) to eradicate corruption, nepo-
tism and favouritism rampant in Em-
ployment Exchanges established by
Government.” (18)

Shri Bal Raj Madhok: I beg to move:

That at the end of the motion, the
following be added, namely:—
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“but regret that the -address
omits to take note of the
widespread abuse of governmental
machinery and commission of
numerous irregularities and mal-
practices by the ruling party for
the promotion of their election
ends and to indicate adequate pre-
ventive measures for the future.”
(19).

Shri Bal Raj Madhok: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address has
failed to represent the national
will vis-a-vis the aspiration of the
people of Tibet, by omitting to
avail of the opportunity afforded
by the lapse of the Indo-Tibetan
Agreement to reorientate our Tibe-
tan policy.” (20).

Shri Bal Raj Madhok: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address had
failed to state categorically that
vacation of China’s illegal occupa~
tion ot Indian territory (and not
merely a reversal of aggressive
policies) is a pre-condition for any
sort of megotiations with China
‘for the restoration of a climate
of peace.'” (21).

Shri Bal Raj Madhok: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to reassure the Nation
against disturbing reports that the
Government proposes to lease out
to China that portion of Ladakh
where the Chinese have built a
road”. (22).

Shri Bal Raj Madhok: I beg to
move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to allay misgivings emanat-
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ing from the Prime Minister’s
utterances that the Government
was prepared to settle the Kash-
mir issue on the basis of the
ceasefire line”. (23).

Shri Bal Raj Madhok: I beg to

move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
has not taken note of the worsen-
ing of relations between India and
Nepal and to indicate positive
steps to strengthen ties between
the two countries”. (24).

Shri Bal Raj Madhok: I beg to

move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
has failed to refer to the infla-
tionary trends in the “country’s
economy to the sharp increase in
the cost of living index and to
the resulting hardship caused to
the common masses in general and
the fixed income groups such as
government employees in mparti-
cular, and to indicate ways and
means of holding the price line”.
(25).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the

following be added, namely:—

‘but regret that the Address
does not take note of continuous
rise in prices of a number of
essential commodities and does
not indicate steps to be taken to
arrest this phenominal rise in
prices.” (51).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the
following be added, namely:—
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“but regret that the Address
does not take note of the priva-
tions arising out of high incidence
of indirect taxation.” (52).

Shri A. K. Gopalan: I beg to move:
That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not show concern about the
manner in which the power of
money and appeals in the name of
caste, religion, community and
narrow  provincial sentiments
were used in the Third General
Elections to influence the voters.”
(53).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the

following be added, namely: —

“but regret that the Address
does not take note of the serious
allegations that have been made
regarding malpractices and cor-
ruption in the elections nor does
it promise any enquiry into such
allegations as for instance the non-
despatch of thousands of postal
ballot papers in some parliamen-
tary constituencies such as in
Madurai District.” (54).

Shri A. K. Gopalan: I beg to move:
That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not take into account that
in the Third General Elections,
the electorate of Kerala have
given a verdict in favour of the
opposition party, namely, the
C.P.I and its democratic allies and
shown thereby that the present
State Government does not enjoy
the confidence of the people of
Kerala State”. (55),

Shri A. K. Gopalan: I beg to move:
That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not acknowledge the need for
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the granting of democratic set up
and responsible Government to mention in the Address of Gov-
Manipur, Tripura and Himachal ernment views on the alleged open
Pradesh”. (56). interference in India’s internal
affairs by foreign agencies parti-
cularly in the Third General Elec-
tion”. (61).

“but regret that there is no

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the
following be added, namely:— Shri A. K. Gopalan: I beg to move:

“but regret that the Address
does not take notice of the un-
_friendly attitude of the Govern-
ments of UK. and U.S.A in the
Security Council and otherwise on
the liberation of Goa, Daman and
Diu”, (57).

That at the end of the motion, the
following be added, namely: —

“but regret that the Address
does not take note of the fact that
the U.N. Force in the Congo have
not been in a position to ensure
the implementation of the U.N.
resolution regarding the with-
drawal of foreign troops and the
unity and independence of Congo
and further that the Indian troops
stationed there have not been al-
lowed to fulfil their role in this
respect”. (62).

Shri A. K. Gopalan: 1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not promise full diplomatic
recognition to the Provisional Al-

gerian Government”. (58). Shri A. K. Gopalan: I beg to move:

. That at the end of the motion, the
Shri A. K. Gopalan: I beg to move:  folowing be added, namely:—
“but regret that the Address
does not firmly lay down that the
Government of India does not any
more recognise the jurisdiction of
the U.N.O, in regard to Jammu &
Kashmir problem nor propose to
take steps to withdraw the ques-
tion from the U.N.”. (63).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not recognise the need for
giving full democratic recognition
to the German Democratic Repub- .
lic”, (59).

‘Shri A. K. Gopalan: I beg to move: Shri A. K. Gopalan: I beg to move:
That at the end of the motion, the

That at the end of the motion, the
following be added, namely:—

following be added, namely:—

“but regret that the Address
.does not take note of the need to
rename Madras State as Tamilnad

“but regret that the Address
makes no mention of the necessity

for an early settlement of the pro-
blem of Ceylon Tamils”, (60).

Shri A. K. Gopalan: I beg to move:

‘That -at the end of the motion, the
following be added, namely: —

following that change at the State
level”, (64).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the

following be added, namely: —
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“but regret that the Address
fails to take note of growing pro-
blems that face the handloom in-
dustry nor indicate any steps Gov-
ernment propose to take to pro-
tect the industry”. (65).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that land reform
legislations are creating interme-
diaries particularly in the State of
Kerala”, (66).

Shri A. K. Gopalan: 1 beg to move:

That at the end of the motion, the

following be added, namely:—

‘“but regret that there is no men-
tion of suitable steps for rehabili-
tating the workers employed in
the various major projects”. (67).

Shri Yajnik: I beg to move:

That at the end of the motion, the

followmg be added, namely: —

“but regret that the Address
does not mention any concrete
steps to introduce the spirit of
Swadeshi in the political and eco-
nomic policies of Government.”
(68).

Shri Yajnik: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention any concrete
steps to further apply the principle
of socialism by nationalising the
- Banking and General Insurance
Companies in India”, (69).

Shri Yajnik: I beg to move:

That at the end of the motion, the
following be added, namely:—
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“but regret that the Address
does not mention any concrete
steps to diminish the increasing
gap between the highest and the
lowest incomes”. (70).

Shri Yajnik: I beg to move:

That at the end of the motion, the

following be added, namely: —

“but regret that the Address
does not mention any steps for
diminishing the growing strangle-
hold of Western Capitalists and
their Indian partners on the eco-
nomy of India”. (71),

Shri Yajnik: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention any steps to
check the increase in indirect
taxation which bears heavily on
the masses of India” (72).

Shri Yajnik: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention any steps to
check the steep rise in the prices
of necessities of life”. (73).

Shri ‘Yajnik: I beg to move:

That at the end of the motion, the-

following be added, namely:—

“but regret that the Address
does not mention any drastic eco-
nomies in Civil Administration
and expenses of the Govern-
ment”. (74).

Shri Yajnik: I beg to meve:

That at the end of the motion, the-

following be added, namely:—

“but regret that the Address

does not mention any steps to
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check the black-marketing, cor-
ruption and nepotism rampant in
the country”, (75),

Mr. Speaker: These amendments
.are now before the House.

Shri A. K. Gopalan: Mr. Speaker,
‘Sir, the President in his address has
referred to the liberation of Goa. We
are happy to welcome the liberation
of Goa and yesterday we have ex-
pressed our sentiments about it while
-discussing the Bill. So, I do not want
to say anything more about it now.

The President has also referred to
the disarmament conference of 18
nations now going on in Geneva, En-
-tire humanity hopes to achieve posi-
tive results from this conference.
India js a participant in this confer-
-ence, and we are sure India will play
a worthy role and help the world in
taking a big step towards the elimina-
‘tion of war.

Another point to which the Presi~
dent has referred in his Address is
-about South Vietnam. During the last
few days alarming reports of open
U.S, armed intervention in South
Vietnam have been appearing in
papers. U.S. sources themselves have
admitted that U.S, armed forces are
fighting in South Vietnam This is a
threat not only to the peace of Viet-
nam but also the whole of Asia and
even to the rest of the world. India
is the Chairman of the International
+Commission for supervis'on and con-
trol. There is a feeling that India as
the Chairman of this Commission is
not meeting this threat to peace, and
therefore we request that India should
take steps to see that proper action is
taken to stop this threat and to save
peace. Thig is our responsibility to
peace-loving forces and we must not
fail in that responsibility, and India
has to take steps as the Chairman of
.that International Commission,

The next thing that the President
has referred to is about Congo, In
"his Address he says: “....the essen-
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tial tasks for which India sent troops
remain unfulfilled and, therefore, have
agreed to continue the assistance
which was given”. I am sure that the
essential task for which India sent
troops will remain unfulfilled however
much the sincerity of our Government
to fulfil it may be, as long as the
western powers behave in the way in
which they are behaving today. So
we do not find any necessity for our
troops remaining there today and the
troops have to be withdrawn. What-
ever our desires may be, from the
things that are happening in Congo
today we think it will only be a waste
and it is good that we withdraw our
troops from Congo,

The Address has also referred to
the Third Plan and speaks of its suc-
cess. Nobody minimises the success
of the Plan or the developments
achieved and increase made in pro-
duction. All of us want nation-
building plans to succeed. But what
are the realities of the situation. The
agricultural production has increased.
But as far as the increase itself is
concerned, it is not stable; not only
that it is mnot stable but the per
capita availability of cereal has not
even reached the pre-war level. About
unemployment, I do not know whe-
ther the Plan has been able to arrest
the growth of unemployment in the
country or there is a deterioration as
far as the employment situation is
concerned. We have not been able
till now to arrest the rise in prices.
There is no effective price policy. As
far as the question of wages is con-
cerned, the real wages have not in-
creased. People are burdened with
taxation, and I think we can also
believe that the bunden of taxation
will be more as far as the common
man is concerned. Living standards
of the people have deteriorated. Con-
centration of wealth has taken place.
Not only that, monopolies have grown,
foreign capital has strengthened its
hold and our dependence on foreign
loans as well as foreign aids has
grown. So only one side of the pic-
ture has been shown whereas the



sor  Motion on

other side shows a growing deteriora-
tion in the situation.

There is another aspect of the Plan
which I want to point out. The Third
plan on page 153 says:

“Progress in different regions
must, therefore, be watched care-
fully, and addi‘ional steps taken
to speed up development in parti-
cular areas which are found to be
seriously lagging behind. In the
perspective of long-term self-
sustained growth and with steady
rise in the living standards of the
people. regional and national
development are essentially two
different facets of a common
objective.”

But what do we find? The back-
ward regions remain backward like
before. The Plan has said that after
every Plan an assessment should be
made and it should be seen whether
the backward regions have develop-
ed and what further help should be
given to them. That has not been
done and the backward regions even
after the Third Plan will remain
backwarq as they are today.

That means there is a big gap bet-
ween the development that hag taker
place in the towns and the develop-
ment in the villages. The villages
especially in India are situated in
hilly places. There are mno roads.
There are no means of communica-
tions at all. There are no medical
facilities available. The villages re-
main as they are 1n spite of the two
Plans and they are likely te remain
so even after the Third Plan. In some
villages there is not even good drink-
ing water. We do not know when we
will be able to close this gap between
the villages and the towns, when the
villages will see the same amount of
development as in the towns. There-
fore, as I said, as far as these two,
aspects of the question are concemedA
the backward regions still remaln®
backward and there is a big gap bet-
ween the villages and the towns.l
Whatever may be the increase in the|
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national income. there is still a big
gap. The rich people are becoming
more and more rich. The per capita
income of the comomn man shows
that he remains where he was. Sir,
this is all that I want to say about
the reference ta the Third Plan

Then I want to say something about
the agrarian policy. The President
has said that there is an increase in
production and the increase jis en-
couraging. The President has in his
address said: “....the agricultural
yield for 1961-62 is encouraging”. But
in another place. Shri V. T. Krishna-
machari of the Planning Commission,
a week back, has said that as far as
the yield of crop in 1961-62 is con-
cerned it is not very encouraging. I
do not know wnich of the two state-
ments is correct. Anyhow, in regard
to supply of agricultural seeds, ferti-
liser and other things, the President
has said that top priority has been
given to agricultural production in
the Third Five Year Plan. It is good.
For the development of agriculture,
good seeds, good implements and fer-
tilisers are necessary. But what about
the human aspect? As far as the
agricultural labourers and peasants
are concerned, what is it that has
been done in order to encourage them.
Even if they are given good seeds.
good implements and fertilisers, the
enthusiasm of the human labour also
counts for increase in production.

There are two aspects. One is the
land-reform legislation and their im-
plementation. In all the States in
India, today land-reform legislation
has been completed. But in the Third
Plan it has been specifically pointed
out that they are defective. The Plan
itse! has pointed out that as far as
certain aspects of the land-reform
legislations are concerned, they are
defective. I do not want to point out
all the defects that have been pointed
out. They have mentioned the provi-
sions relating to abolition of interme-
diaries, evictions, permanency of
, tenure, etc. In the chapter on land-
! reforms, the Third Plan has mention-

~led that there are certain defects.



503 Motion on

[Shri A, K. Gopalan]

Whatever legislation is there, the im-
plementation of such legislation is
still worse. 1 will give two or three
examples to show how the implemen-
tation of land-reform legislations,
however defective they are today in
certain respects, has worsened the
matter.  Firstly. the land-reform
legislaticns have said that the inter-
mediaries should be abolished. In
some States where the intermediaries
have already been abolished, new in-
termediaries have been brought in.
This matter has been referred to the
Planning Commission and the Gov-
ernment also. In Kerala, where there
had been no intermediaries, a system
of Melcharth has come. Thousands of
acres of land are leased to these in-
termediaries so that the peasants can
be evicted at any time. It has been
the policy of the Government to
abolish intermediaries wherever they
are existing through land reform. But
what we find in actual practice is that
new intermediaries are intrcduced
where there are no intermediaries,
and the Plamming Commission is not
interfering. In Kerala there is a place
called Kottiyur where thousands of
acres of land belonging to the Devas-
som have been leased out to some
pecple, thereby creating some inter-
mediaries between the landlords and
peasants, giving them the right to
evict the peasants. So the implemen-
tation of the land reform legislation
has been done in such a way that
instead of giving the peasants some
benefits they are made to lose their
land.

13 hrs.

Then, Government have failed to
distribute all the fallow and surplus
lands after the ceiling. In many
States the surplus lands have not
been distributed. In some States there
are no surplus lands but even in these
States the fallow lands have not been
distributed. Whenever I have refer-
red to this matter in the previous
years, it has been stated that survey
is taking place and so on, but, up till
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now, the surplus and fallow lands
have not been distributed.

Another aspect of the land legisla-
tion which does not enthuse the peo-
ple of this country to work hard ia
‘heir lands is eviction in the name of
projects, in the name of preservation
«f forests, apart from allow.ng the
landlords to indulge in evictions. n
Kerala, in the name of projects and
in the name of encroachment thou-
sands of peasants have been evicted.
This is happening not only in Kerala,
but in Punjab, Bengal and other parts
of India. And this is happening not
as (ne isolated case but in thousands.
There is absolutely no compensation,
force is used, police is brought in and
the peasants are driven away to the
roads. I hope you all know that some
months ago about 3,000 families were
driven away from a place where they
have been cultivating for the last ten
or fifteen years, I had to go on fast
for twelve days and then Government
promised to give one acre of land to
each peasant. It was only the begin-
ning of eviction for projects. I do
admit that for nation-building it is
necessary that the peasants are made
to undergo some sacrifices and they
should be ready to go away from the
lands they are cultivating for years.
But, at the same time, if there is no
programme for rehabilitation of such
peasants and they are left alone with-
out a place to live in and without any
means of livelihood, then it is really a
cruel thing. Since so many new pro-
jects are ccming up in the Third Plan,
I would say that the rehabilitation of
those peasants must be taken up im-
mediately and normally a person who
has got a piece of land and is culti-
vating that land for some years
should not be removed from that land.
Otherwise, there will be no enthu-
siasm for the peasants to cultivate
their lands.

Then I come to another important
matter. So far as the implementation
of land reform legislaticn is concern-
ed, the Planning Commission has very
definitely stated that certain things
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must be done immediately. Because
they have not been done, thousands
of people are losing the lands which
they have been cultivating for the
last so many years. The Second Five
Year Plan report says:

“The maintenance of correct
and up-to-date land records is a
pre-requisite for the implementa-
tion of land reform. In several
States, following the abolition of
intermediaries, revenue records
have been or are in the process of
being prepared. Frequently,
revenue records are defective in
as much as they do not provide
information in respect of the hold-
ings of tenants and crop-sharers.

....Revision and preparation of
village records has to be taken up
urgently and cannot wait until
cadastral surveys are completed.”

This is what the Planning Commission
hag stated. It says again:

“Problemg arising in the imple-
mentation of land reform legisla-
tion enacted in the States have
been studied by the Panel on Land
Reform and the urgent tasks to
be performed have been listed
separately in respect of abolition
intermediaries, tenancy reform
and ceilings. The Panel has laid
particular stress on the prepara-
tion of correct and up-to-date
records of rights and on the need
to strengthen the revenue adminis-
tration. Records of rights have
been brought up-to-date in severa]
areas, but in some of them there
is need for a more intensive pro-
gramme of work. In several States
records of rights do not provide
information regarding tenants, sub-
tenants and crop-sharers, and as
such implementation of the legis-~
lation itself suffers...”

The implementation of this legisla-
tion in several States has suffered.
So far as Kerala is concerned, when
the Agrarian Relations Act has been
passed and assented to by thz Presi-
dent, severa] peasants went to the
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court and filed petitions for reducing
their rent. At once the landlords stat-
ed that the lands do not belong to
them for though the land had been in
their possession for the last fifteen
years they had no records of rights.
Instructions were issued by Govern-
ment long ago that there must be
documented records and unless these
records are there the implementation
of the land reform legislation will
not only not give anything to the
peasants but will have the effect of
depriving them of their lands because
they have no records. In Kerala
especially, 70,000 people courted
arrest and then the Government
promised that they will try to make
records. So, I would say that those
records must be prepared im-
mediately and whenever any land
reform legislation is passed, all that
iz necessary for its implementation
should be done so that the result of
the land reform legislation may not
go against the peasants.

The President has referred to the
question of elections in his Address.
The hon. lady Member who spoke
just now also referred to this and
said that the elections went smoothly.
But I would say that instances are
not wanting of undemocratic
practices in this election. The per
capita income in India, according to
the official figures, is Rs 372 per
year. How can a person who is
getting  Rs. 372 per annum
stand for the election for I.ok
Sabha when the security deposit
itself is Rs. 500? Even the entire
money that he earns for the whole
year is not sufficient to pay the
security deposit and he will have to
borrow something. Then he has to
provide security deposit for the
dummy also, which means another
Rs. 500, making a total of Rs. 1,000.
The hon, lady Member who preceded
me said that by this election the
theory of Marxism and class conflict
have been wiped out. I would say
that the elections have shown very
clearly that those who have money
can win in the elections and those who
have not enough money cannot win in
the elections, however good they mayv
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be. I do not want to go into the
practices resorted to in the elections.
Sir, you yourself have contested the
elections and you know how difficult
it is to win and what the practices
resorted to by the candidates are. So,
I would say that the elections must be
more democratic. The Maharajag and
Maharanis are winning the elections
because they have got the money.
How can a poor and backward
peasant, whose annual income is Rs.
372, pay a security deposit of Rs, 5007
Therefore, I would say that the
security deposit should be at least
below the per capita income.

Mr. Speaker: All the same, some
Maharajas have been defeated in
the elections.

Shri A, K. Gopalan: In some cases
they were defeated. But, if the elec-
tions had been more democratic, all
of them would have been defeated.

Then I want to point out that in
Jammu and Kashmir the opposition
parties had to threaten the boycott
of the elections.

Mr. Speaker: The 'hon. Member
being a lawyer, he must know....

Shri A. K. Gopalan: T am not a law-
yer.

Mr, Speaker: Those persons who
are not able to pay the court-fees on
a plaint are allowed to appear on
filing a pauper petition. Those hon.
Members who are not able to pay
the security deposit may get loans.

Sardar Hukam Singh: (Bhatinda):
If he succeeds, that money is charged
from him.

Shri A. K. Gopalan: Even if there
are pauper nominations....

Mr. Speaker: I do not say that
there should be pauper nominations.
They may be given loans for the pur-
pose of making the deposit.

Shri A. K. Gopalan: In Punjab the
oppnsition parties have all challenged
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the methods by which the Chief Min-
ister has won. It is said that they
are all going to meet in deputation
the President and express before him
the irregularities that had happened
there.

In Kerala what happened? Just a
few days before the elections in one
constituency from where a Congress
leader stood some increase in the re-
servation in services for Latin Chris-
tians had been given so that the votes
of the Latin Christians may be got.
There was a Pastoral letter which the
hon. Prime Minister himself condem-
ned when he went there. But the
next day another Congress leader
who had been standing from another
constituency said that the Bishops had
got every right to issue Pastoral let-
ters because he wanted to get the
votes. In a secular state there is no
use of only condemning Pastoral let-
ters because these letters by the Bis-
hops will certainly carry weight and
the voters will not be able to exercise
their franchise according to their will.
In some places more important than
democratic principles was the ques-
tion of getting votes by hook or by
crook. I do not want to go into
details because we have seen those
details in the papers.

A more important thing is what is
happening in our country after the
elections. In most of the States after
the elections there is a thing which,
I think, has to be noted. In Punjab
where there are 90 Congress MLAS
30 of them are Ministers. Every third
Congressman becomes a Minister or a
Deputy Minister. There are the Minis-
ters, Deputy Ministers, Panel of
Chairmen and other things. I do not
know whether out of the 90 Members
anybody will be left without any offi-
ce. This is a very bad thing. Also,
this is spending the money of the
taxpayer. In Madras there are only
nine Ministers but in Punjab there
are 30 and in UP there are 40. Out of
the names of 40 Ministers that have
been listed, I have found in the papers
today that 4 have not come because all



509 Motion on PHALGUNA 24, 1883 (SAKA) Address by the President sIo

the factions could not be pleased. The
forming of the Ministries in the States
today is not in the interests of the
country and the people. The people
will suffer. What has happened after
the elections surely shows that in
order to please the factions and groups
inside the Congress, it wants to take
every man as a Minister, Deputy Min-
ister or a Parliamentary Secretary.
This is a very bad example which will
not help the couniry and the interests
of the people. The people are more and
more dissatisfied. It will also be spen-
ding the money of the taxpayer.

Yesterday the hon. Prime Minister
lost his temper when I referred to
Kerala. I can understand the hon.
Prime Minister losing his temper but
I did not want to speak. I only want
to point out that there cannot be
double standards. As far as democracy
and the parliamentary system are
concerned there must be only one
standard in 1959, in 1962 and as long
as this system remains. What is the
result of the elections in Kerala to-
day? The result is that the percentage
of votes polled by the Congress and
the PSP is 44 per cent. The majority
of the people have voted against the
ruling parties. Of the 126 Assembly
constituencies only in 42 have the
Congress and the PSP secured the
majority of the votes. Out of the 18
Parliamentary seats the Alliance has
got only six seats. You may say that
it was not an election for the Assembly
and that it was an election for the
Parliament. But whatever it is, the
results have shown that wherever the
Congress and the PSP stood together
in all the constituencies except 42
they have been defeated. They are in
the Government today.

In 1959 it was said that there was
a mass upsurge., When we met the
hon. Prime Minister in Kerala two
days before the dismissal of the
Ministry he said that there was a
mass upsurge and the Government
had lost the confidence of all those
who voted for it in 1957. But here is
a mass verdict. Is there any difference
between a mass upsurge and a mass

verdict? A mass upsurge was Ssome-
thing which had been created. I do
not want to go into its details. But
here is a mass verdict.

Mr. Speaker: On account of the
linking up of the condidates for
Parliament with the candidates for
the local Assembly one or the other
suffers.

Shri A. K. Gopalan: As far as we
were concerned, we made this an issue
in the election. The Chief Minister
also said that this was an issue in the
elections. We made this an issue
whether this Government which has
been there has lost the confidence of
the people or not and the Chief
Minister also said that.

Shri Maniyangadan (Kottayam): It
wag just the contrary.

Shri A. K. Gopalan: He will have an
opportunity. What I say is that this
was an issue. It is not a  question
whether it is election to the Parlia-
ment or to the Assembly. This was
an issue and certainly it would have
been taken note of and said that the
issue whether there was no confidence
in the Ministry should be decided.
What was the position in 1959? There
was no election then. The Govern-
ment that was in power was in a
majority. The majority did not go
down. It was because the Govern-
ment here thought that there was a
mass upsurge and they had lost the
confidence of the people that they
were asked to resign. It was not by a
mass verdict or as a result of an elec-
tion. But even then they were asked
to resign and because they did not
resign they were dismissed. Now
the question is: Is it not necessary
after the elections to have some
healthy conventions for the parlia-
mentary democracy to develop? Why
be afraid of the wishes of the people?
If the people say that as far as the
Parliament is concerned we do not
want you to go to Parliament but we
want you to be in power, one can
understand. But if they do not want
those parties that are in power to be
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represented in Parliament, will they
think that they must be in poiver in
the State? As far as the elections in
Kerala are concerned, I say very
strongly that it is adopting a double
standard. It js politically immoral
also. So, this should not have been
done.

As far as complaints are concerned,
the Election Commission should give
an opportunity to all people to en-
quire about these and hear them so
that hereafter elections may be held
more democratically and whatever
irregularities have been committed
may not be committed again.

Shri Raghubir Sahaj (Budaun): Mr.
Speaker, Sir, we feel very grateful to
the President for his Address which
he delivered only the other day. I
associate myself with the tribute that
has been paid to the President by our
hon. friends, Dr. Sushila Nayar and
Swamj Ramananda Tirtha. During
the brief time that I have at my dis-
posal I would like to make certain
observations only regarding two main
points that have been touched in this
Address, namely, the General Elec-
tions and Panchayati Raj.

The Election Commission. no coubt,
deszrves a tribute for having arranged
these elections in a very short period,
shorter than was taken in 1957 and
with greater efficiency. For the most
part law and order was maintained
and elections were held in a peaceful
atmosphere. Therefore a word of
vraise is due to the officials who were
associateq with these elections. But
during these elections certain lament-
able features were also brought to our
notice; for instance, the very defective
lists of voters that were supplied to
the candidates.

13.19 hrs,
[MRr., DEPUTY-SPEAKER in the Chair].

In these lists generally it was found
that the names of living persons had
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been left out in very large numbers
and those of the dead and of those
who had migrated to Pakistan were
found existing. That gave rise to a
lot of discontentment among the peo-
ple as also disappointment. I submit
that some machinery should be evolved
by the Election Commission to see that
these lists of voters are made up to
date and correct.

The result of the election no doubt
has given a fresh mandate to the
Government and an approval in their
policies, internatiomal and domestic.
We hope that these policies will be
pursued by the next Parliament vigor-
ously. But these general elections
have been a great eye-opener as never
before. For instance, very undesir-
able forces in the form of casteism,
communalism and regionalism came
to the top and played almost havoc.
The entire election was fought on that
basis and not on political ideologies o1
programmes or achievements of any
political party. What we saw was: a
Thakur for a Thakur, a Jat fcr a Jat,
an Ahir for an Ahir and a Muslim for
a Muslim. This was the attitude of
people in voting. That was the gen-
eral experience in these clections.
Take, for instance, the attitude of the
Muslims. In one district where there
had been two parliamentary constitu-
encies, in one parliamentary con-
stituency the entire Muslim popuia-
tion voted, one and all, for one inde-
pendent candidate who was a Muslim,
and in the same district in the other
constituency  where, happily, the
Congress ticket had been given to a
Muslim gentleman, an extremely good
friend of mine, every Muslim voter
voted for him. That poses a very
sad and lamentable feature in these
elections. The attitude of our Muslim
friends is almost incomprehensible.
During the elections we heard that
the Muslims had decided to vote only
for Muslim candidates—I am speak-
ing about Rohilkhand Division in
Uttar Pradesh—and we found that
that hint which was given during the
elecions came out true. Wherever a
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Muslim candidate stood, he may
have been given a ticket by any poli-
tical party, the Muslim voters veered
round to him.

Shri A. M. Tariq:
Kashmir): Question.

Shri Raghubir Sahai: Go to U.P.
and study the results.

Shri A. M. Tariq: . P. is not the
whole of India.

(Jammu and

Mr. Deputy-Speaker: (rder order.

Shri Raghubir Sahai: It is not pro-
per on my hon. friend's part to make
these interruptions. HHe does not
know the conditions in all States.

This is a very dangerous trend, and
if it is not arrested the whole experi-
ment of parliamentary democracy
will fail. What I have said about
Muslims is true of other communities
also, as said in the beginning, and
that shows a very dangerous trend.
There have been criticisms  during
the elections by educated people that
this adult franchise should not have
been given in the manner it has been
conferred by the Constitution. It is
too late in the day to withdraw that
right from the people as a whnle, be-
cause that will be a very retrograde
step. But there must be certain pro-
visions made and the future Parlia-
ment will have to consider as to how
this franchise should be exercised in
the proper manner. For instance,
certain qualifications can be fixed for
a candidate either for the Lok Sabha
or for the Assembly At the present
moment, unhappily, there is no quali-
fication and candidates can stand up
only on the basis of caste, community
or religion.

Now, there is another featur: about
these elections, namely, that the candi-
date for the Lok Sabha is entirely at
the mercy of the Assembly candidates.
He is not judged on his own merits
or demerits. In case the Assembly
candidates make unholy alliance.
with Lok Sabha candidates of other
political parties, as they have done in
U.P., then the Lok Sabha candidate is
doomed. So a point to be considered
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by the Election Commission and by
the future Parliament would be whe-
ther these elections could be held
separately. There might be considera-
tions for and against it, but at least
if the elections for the Lok Sabha
are held separately the candidate will
be judged on his own merits and will
not be at the mercy of the Assembly
candidates.

Coming to the other point, namely
panchayati raj, the President has very
wisely referred to this important sub-
ject and this important experiment
which has been going on in our coun-
try for the last two years. We are
very glad to know that this pro-
gramme has been accepted by as
many States as eight and that the
other States would sooner than later
take up this programme in right ear-
nest. With regard to the working of
panchayati raj a socioliogical study
had been conducted by the Central
Research Institute, Mussoorie through
some of their experts. These people
proceeded to Rajasthan and Andhra
where this experiment was taken up
first and has been there for more than
two or three years. There they exa-
mined very elaborately something
like 250 persons at random from a
block, both from Rajasthan and
Andhra. They have come to certain
conclusions. We find that a good
many people out of these examined
had expressed their view that the
panchayat elections should be held
on a unanimous basis. You know
that this view has besn expressed in
this Parliament several times before,
and we find that this view has been
expressed by the villages people
themselves, and one of the reasons
that they gave for unanimous election
was that a good deal of unnecessary
expenditure would be saved. It is
true that unanimous elections cannot
be enforced by legislation. But we
shall have to carry on our educative
propaganda vigorously amorngst those
people so as to educate them to see

‘that these elections are held on a un-

animous basis.

Another result to which the Study
Team arrived was that although 80
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per cent. of the people do take part
in these elections by casting their
votes, they do not take an intelligent
interest in regard to the implications
of panchayati raj. They do not under-
stand, and they do not have an ade-
quate comprehension about the pro-
gramme,

One of the results to which the
Team has arrived is that the idea en-
tertained by these village people is
that these village panchayats are
meant only for seftling their disputes
and instead of referring them to caste
panchayats they could as well be re-
ferred to the village panchayat. It is
true that this was no doubt one of
the functions of the village panchayat,
but this is not the only function. And
the Sociological Study Team nhas come
to the conclusion that they are not
fully aware of the implications of
panchayati raj.

Another feeling that is entertained
by these people both in Rajasthan and
in Andhra is that this is a government
programme and not a peoples pro-
gramme, and that make a lot of differ-
ence. Because, they can only take
full interest in it if they consider it to
be their programme. On the other
hand, it is considered to be a routine
affair, some business which has been
laid down Dby the Governmenti for
their performance. But, a very happy
feature that has been brought out by
the sociological study was—-and that
is observed almost everywhere—that
the people do take advantage of the
medical help provided by these bodies
in these blocks everywhere. They
take the help of the male and female
doctors. they take the help of the
veterinary surgeon. They take their
cattle to these dispensaries and they
get them treated. They feel grateful
for this help that the Government is
giving. Further more, they are having
a very good opinion about the village
level worker. They have expressed
their opinon that their visits should
be more often so that they could take
advantage of these people on account
of their being technical experts.
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In this connection, it has been
brought out several times before in
this Parliament that the charge which
is given to the V.L.W is very large—
a number of villages, 10 to 15, some-
times 20. In that case, he is not able
to devote himself to any particular
village. If the charge is reduced, i’
the area under his command is reduc-
ed, he would be able to give more
attention to these villages and the
villagers also would come more in
contact with him.

Another point that was brought out
by this sociological study was that the
village people were entirely ignorant
about the village production plans on
which so much stress is being laid
for the last so many years. Until and
unless the people take active interest
in the village production plans, now
can the targets be reached? If they
do not take an interest in the village
production plans, we cannot hope to
raise our agricultural production
which we need so much. It is very
necessary that the village people
should be associated with the prepa-
ration of village production plans. Up
to this time, it is only a routine affair
which is being taken up by the mem-
bers of the staff.

Another conclusion to which this
study team has come is that the in-
fluence of caste is decreasing and the
influence of the village panchayats is
growing. We cannot subscribe to this
conclusion to which the sociological
study has come. We found during
this election that caste inffuence was
predominant If our Panchayati Raj
is to succeed, if really democratic
decentralisation is to succeed, we shall
have to see that at every level, from
the village, block, and the district to
the State level, proper guidance and
training is given to all these people,
either officials or non-officials, asso-
ciated with this movement so that
they may be immersed in the tradi-
tions of Panchayati Raj and work it
out for the good of the people and
the community

Shri Yajnik: Mr. Deputy-Speaker,
I am happy to pay my humble tri-
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bute to the President who is one of
the oldest colleagues of Mahatma
Gandhi and who has brought 1o bear
the great powers of his head and the
qualities of his heart on the work that
he has been doing as the President of
this country.

I am sorry to say that advantage
has not been taken of the ensuing re-
tirement of the President to make a
new departure in some important
matters. I remember Gandhiji to
have said that when we have Swaraj,
the Viceregal Lodge will be converted
into a museum or a nursing home.
Apart, from that, I feel that as the
President is about to retire, the Gov-
ernment should have paused and em-
barked on a new policy of reducing
the pomp, pageantry and the heavy
expenses and other paraphernalia that
is associated not only with the Rash-
trapati Bhavan but with all the Kaj
Bhavans in the country and with all
the ministerial establishments in the
whole land. It is not a question of
merely reducing the expenses. But,
when we are asking the millions to
day to gird up their loins, to produce
more, to exert themselves for making
a success of the Third Five Year Plan,
we must set an example from the
highest quarters. I say that the re-
duction in the pomp and pageantry of
these establishments will go a long
way in giving some hope and faith to
the millions in the country in the
Government of the day. It will also
set an example to the Rajas, Maha-
rajas, to all the mill-owners and the
capitalists of India, and to the civil
services, who are otherwise inclined
to be capitalist minded.

This election, like all other elections
& won with money as well as with
votes. The Congress party has been
generally making a habit of getting
money from the rich and votes from
the poor. This Government has set
a socialist pattern of society as its
goal. But, I am surprised to see that
under this Government, the rich have
been continuously getting richer and
the poor are getting poorer. It is not
an accident. Tt is the result of the
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policies, laws and practices that are
pursued by all the Ministries of this
Government both at the Central as
well as the State levels. The capita-
lists pay good contributions in the
Congress coffers and get abundant
loans and subsidies and facilities from
the Government of the day. It is be-
cause this Government has been
following a deliberate policy of
favouring vested interests and the
biggest capitalists in the country that
they are getting contributions irom
the biggest financial houses in the
country. But, then, they have to pro-
claim socialism from the house tops
in order to get the votes of the poor.
They always speak in the name of
the millions as Gandhiji used to do.

Mr. Deputy-Speaker: If we take
out money from the rich, that is also
conducive to socialism.

Shri Yajnik: They give money to
the Congress coffers and take a lot
more as Mundhra did from the Gov-
ernment coffers. That is my com-
plaint. Mundhra gave a lakh or two
to the Congress coffers and got one
crore and probably fifteen lakhs from
the LI.C. on shares which were of
very doubtful quality.

Shri Ansar Harvani
We got it back.

(Fatehpur):

Shri Yajnik: We got it back be-
cause this matter was noised about,
and it was in the press and it was in
Parliament. But, there are lots of
Mundhras today masquerading in the
whole country, all kinds of capitalists
and super-capitalists.

Shri Sampath (Namakkal): Shri
T. T. Krishnamachari warned.

Shri Yajnik: He warned. The
point is, this socialism is really funny.
It gets money from the rich. Not
only that. It also gives them facilities
to be continuously getting richer more
than ever before.

I want to draw the attention of the
House to the common man who is
living in his mud-hut or in his basti
or his chawl in a city. How do the
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common people feel about it? What
are their reactions to the policies of
Government? What do they think
of the Plan? How do they evaluate
it? What are the results that they
get? How do they benefit by it? I
think that that is a question that has
not been very adequately dealt with
in the President’s Address.

The President has given figures of
food production. But as my hon.
friend Shri A. K. Gopalan has shown,
the per capita availability of cereal
has not only not increased but has
decreased, and it is yet to be shown
that it has come up to the pre-war
level. What does it benefit a common
man, a labourer or a pesent or an agri-
cultural labourer or a tenant or an
artisan to see the figures, figures of
millions of tons being grown more
during the last few years, if he is not
able to get food and food articles at
a price within his reach?

1 have been going round the streets
of Ahmedabad, and also round Guja-
rat, but especially round the streets
of Ahmedabad during the last few
months, going to hundreds and thou-
sands of houses, and the one com-
plaint that I heard continuously from
the people, the middle class people,
the lower middle class people and the
poor workers, was that they were
pinched for food. Food was there,
but not within their reach. Even the
American wheat which was of very
spurious quality did not satisfy their
hunger, and they were not able to
buy enough with the money at their
disposal.

After food comes coal, which has
risen very high in prices. I am talk-
ing of domestic coal. Oil also has
risen in price. Somebody says that
if oil is not there, one can do without
oil. That is a good Sermon on the
Mount, but it is not practicable. If
ghee is not available, if vegetable
ghee is not within their reach, if til
ka tel is also not within their reach,
if people have now come to use
groundnut oil, and if even that is not
there, then how are they to have any
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lubricant that is essential for digest-
ing their food? Government are
never tired, and Government spokes-
men are never tired of applauding the
great advance in industries. Indus-
tries are developed, no doubt, but
how does it benefit the common man
in the country? They do not employ
more labour; they do not employ
very much more labour.

In Ahmedabad, the textile mills are
taking to automatic looms, which re-
sults in diminution of labour power.
But the increase in production is very
big. Undoubtedly, it is big, it is so
much that they are able to export
now. The total exports from the
country range round about Rs. 85
crores. But then, cloth is not cheap.
Why is it not cheap? Why are the
millowners allowed to keep all the
profits for themselves, including the
big profit that they get from the ex-
port of textiles? It is the right of the
Indian people to demand from GCov-
ernment that they shall have cloth at
a reduced price, when the cotton tex-
tile industry is flourishing and it s
producing more than ever before.

Then, we have the steel industry
growing up very well. We are very
happy to see the three steel plants
that have been newly established.
But the common man thinks of the
corrugated iron sheets, and the iron
sheet is still available more in the
black market than in the white
market.

Our statisticians and Government
propagandists talk about the develop-
ment of the cement industry. Now,
we are producing more cement than
ever before, and yet cement is not
only scarce, but it largely availgble
in the blackmarket only.

Shri Tangamani (Madurai): Prices
have gone up also.

Shri Yajnik: And the prices also
have gone up.

Then, there is the case of sugar.
There is a very big production of
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sugar. And figures of sugar produc-
tion are flaunted in our face as a great
achievement of the Congress. But
who benefits by it? Are our mouths
sugared? Is sugar getting cheaper?
Are the sugarcane growers benefited?
Are the workers in the .sugar factories
benefited? The consumer is not bene-
fit=d at all. All the big profits are
being pocketed by the millowners,
who are paying handsomely to the
Congress coffers. They have accumu-
lated such big stocks that they must
export a lot in order to keep going.
Government oblige them by selling
this sugar at a very reduced price,
but the millowners would not incur
any of the loss that is incurred by
Government; Government must pay
the whole loss in rupees to these mill-
owners. And, therefore, they must
tax us more, and, therefore, the prices
must increase.

It is a curious phenomenon. While
on the one hand, we are told . that
production must be increased in order
to reduce the prices of necessitie-
here in the case of sugar, the produc-
tion has risen to such an extent that
the millowners cannot keep it in
their warehouses, so it has to be ex-
ported. On the other hand we find
that the export results in a loss, and
that loss has to be borne by taxation
by Government, and the taxation
which is mostly indirect falls on the
necessities of life and makes things
dear. So, it is a curious phenomeon
of greater production of sugar entail-
ing greater burdens on the people.
And yet the figures of increased in-
dustrial production are fluanted in
our face, and are being paraded a
about ag the glories of the Congress
raj.

There is one aspect of the develop-
ment in this country about which I
must warn Government. As I have
said before, the only people almost
who benefit by the growth in indus-
try are the capitalists of India, but
they are not the only ones. There is
the other side as well, and there are
the foreign capitalists. Foreign capi-
talists, about the time of the transfer
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of power in 1947 started selling some
of their factories to the Indian coun-
terparts. But they very soon
realised that this Government was
very happy to welcome foreign capi-
tal, with the result that the invest-
'ment of foreign capital has been in-
creasing by leaps and bounds in re-
cent years. Formerly, it was British
capital, but now it is American and
West German. In fact, all the big
capitalist countries of the world are
finding the climate of India suitable
for making very big profits.

Let us remember that this country
suffered from the British monopoly
of insurance, of banking and of foreign
trade. During the British regime we
thought that when we had Indian
swara, we would be able to have
all these departments in Indian hands.
But that was not to be. Even today,
except for the life insurance busi-
ness which is in the hands of the
LIC, foreign trade, general insurance,

banking, and of course, shipping,
largely remain in foreign hands.
Jute, coal and plantation industries

were also inherited as British interests
from British times. What has hap-
pened during recent years? More and
more money has been invested by
foreigners in all these British and
other concerns. More foreign ex-
change has been flowing in. So we
welcome it. There are not only the
Loans given to Government, but there
is this infiltration of private capital
invested in private companies. During
recent years much ‘more is being in-
vested in partnership with Indian
counterparts. So we have now a new
development of foreign-cum-Indian
companies. Very often, the percent-
age of capital may be more Indian
than foreign; sometimes it is more
foreign than Indian in contravention
of the Industrial Policy Resolution.
Anway, even where sign-board is
Indian, the power behind the throne
is vested in the foreigner in many
cases. This grownig collaboration of
Indian capitalists with foreigners is
a very serious matter for this coun-
try. It strikes at the very root of our
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concepts of freedom. Foremely, we
wanted to get free not only from for-
eign political rule, but also from
foreign economic empire. Today,
while doing away with foreign con-
sumer goods to a certain extent, we
are allowing these foreigners to be
entrenched right on our own soil.
There is less of imports from foreign
countries to show that the strangle-
hold of foreign consumer goods on the
Indian market has lessened, but then
we are inviting these foreign big
monopolists and capitalists to make
home in this very land and entrench
themselves in partnership with Indian
capitalists.

Now, where is our economic free-
dom? The stranglehold of this mixed
foreign and Indian capitalism is grow-
ing tighter and tighter round the
necks of India’s millions. They have
also political repercussions. Let wus
not forget how the foreigners be-
haved during the last elections. I
do not want to go into all kinds of
reports and stories that have been
current. But it is a significant warn-
ing for that future, that if we allow
these foreigners to stabilise themselves
here in this country in co-operation
with Indian capitalists, it spells a great
danger to democracy in this country.
They will take an increasing share and
interest in the elections and all the
political and economic policies of the
Government, and will try their level
best to see that their wills and wishes
and the wills and wishes of their gov-
ernments situated abroad are carried
out in India through Indian hands.

Lastly, as I said before, the econo-
mic inequalities between the poor and
the richer are increasing. In his last
work, or one of his last works, on
constructive work, Mahatmaji said:

“The contrast between the
palaces of New Delhi and the
miserable hovels of the poor
labouring class nearby cannot last
one day in a free India in which
the poor will enjoy the same
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power with the richest in the
land. A violent and bloody revo-
lution is a certainty one day un-
less there is a voluntary abdica-
tion of riches, of the power that
riches give; and sharing them for
the common good”.

This was his warning, Mahatmaji
was wedded to policies of peace and
non-violence, but when he felt it
necessary to write about the possi-
bility of an explosive, bloody revolu-
tion, it is a warning that our Gov-
ernment should take to heart betimes.
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Shri Sampath (Namakkal): On a
point of order. I think the hon. Mem-
ber is speaking in the Urdu language.

Shri A. M. Tariq: Yes, It is one of
the 14 languages mentioned in the
Constitution.
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Shri Sampath: I want a clarifica-
tion from the Chair as to whether
any language other than Hindi or
English can be freely used here with-
out giving prior translation of the
speech. If Urdu is allowed, will all
other languages also enjoy the
same privilege?

Mr. Deputy-Speaker: Urdu is so
akin to Hindi that it sometimes be-
comes difficult to differentiate between
the two. Only there is some leniency
towards this side or that, towards
Persian on one side or Sanskrit on
the other. That is all that discrimi-
nates between the two, otherwise,
Urdu as such is understood by those
people who speak Hindi.

I hope the hon. Member will also
take care about this.

Dr. Samantsinhar (Bhubaneshwar):
We have got also Hindi as official
language, what is accepted as the
lingua franca.

Mr. Deputy-Speaker: I remember
an incident in this connection. When
Maulana Azad was speaking here,
Seth Govind Das stood up and asked
what was the language that was being
spoken, and he said it was Hindi. So
it was so accepted at that time, that
what Maulana Azad spoke was also
Hindi and what Seth Govind Das
spoke was also Hindi.

Shri Sampath: But the hon. Mem-
ber said that he was speaking in
Urdu.

The Minister of Finance (Shri
Morarji Desai): He is speaking in
Hindi.

Shri Sampath: He said he was
speaking in Urdu (Interruption).

Mr. Deputy-Speaker: Then he is
mistaken perhaps. He will correct
himself.

Shri Sampath: Shri A. M. Tariq
said that he was speaking in Urdu.
In the list of language given in the
Constitution, Urdu is one apart from
other languages.
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So, I want to know whether the
privilege enjoyed by Urdu can also
be enjoyed by other languages. With-
out giving prior translation, can we
speak in our mother tongue?

14 hrs.

Dr. Deputy-Speaker: We are not
giving any privilege to any other
language. And then, once it is con-
ceded that he is speaking in Hindi, no
question arises.

Shri Sampath: But he said he was
speaking in Urdu.

Shri Morarji Desai: He is speaking
in Hindi.

= "o o arfew: ¥ frdy & A
@ E
Shri Sampath: He is not speaking
in Hindi.

st Wo Ho afew: @ & w@ A
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# ma3; Afew # 9= ava A
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dto & & seirg w1 e Sfvg swr
TF TEEH FAST 97 9 gt TF R
HiewTs FTATT GAT | AT FTAF T FT
Aifrg et oF A qfee FwREE gAn
TEAq A & A ¥\ F A e
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Shri Keshava (Bongalore City): Dr.

Melkote has been returned by a Mus-
lim majority.
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in Hindi.
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Shri Keshava (Bangalore City):
Dr. Melkote has been returned by a
Muslim 'majority.
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Mr. Deputy-Speaker; Shri Sampatn

has written to me saying that he
wanted to move certain amendments.
Where was he when the Speaker en-

quired whether any hon. Member
wanted to move his amendments?

Shri Sampath: Sir, I came late. 1
crve the indulgence of the Chair as
this is the last opportunity.

Mr. Deputy-Speaker: This is a
great appeal, that this is the last
opportunity. I cannot refuse that. I
will allow him to do so as a special
‘case. His amendments will also be
deemed to have been moved.

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the difficul-
ties of the Indian population living
in Malaya and Burma for travelling
facilities for coming to India”. (33)

Shrij Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:i—
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“but regret that in the Address
there is no mention of the deplo-
rable conditions of the Indian ships
that ply between India and Malaya,
and the plight of the deck passen-
gers who travel in them” (34).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the insecu-
rity that threatens the handloom
industry as a result of lack of pro-
per protection from the Govern-
ment”. (35).

Shrj Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there js no mention of the plight of
the people of Indian origin and
Indians living in Ceylon as a result
of various measures and attitudes
of the Ceylon Government”. (38).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps to
rename Madras State to Thamizh-
nadu” (37).

Shrj Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps
taken to allay the fears of the peo-
ple of non-Hindi speaking areas
about the imposition of Hindi on
them.” (38).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the steps
taken to check and reduce the con-
centration of powers in the Cen-
tre.” (39)
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Shrij Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the growth
of malpractices in the 1962 General
Elections and the failure of the
government machinery to check and
present them”. (40).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any step
taken to remove the disparity in
scales of pay and conditions of ser-
vice that exist among various Public
Sector Undertakings”. (41).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the .Address
there is no mention of any step be-
ing considered to hold the price-
line effectively”. (42)

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the indigna-
tion of the people of Thamizhnadu
over the use of the word ‘Akash-
vani’ by all India Radio from its
Thamizhnadu Stations instead of the
Thamizh word ‘Vanoli’ which was
in use till recently”, (43)

Shrj Sampath: T beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any step
tzken to foster the growth and deve-
lopment of the various national
languages of India instead of giving
attention to the growth and deve-
lopment of the Hindi language
alone.” (44)
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Shrj Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the undesira-
ble tendency among the Govern-
ment officers at high level to travel
by air at Government expznse un-
necessarily and any step to check
it”. (45).

Shrij Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps
taken to introduce facilities to send
telegrams in all the national langu-
ages in their respective scripts.”
(486).

Shrj Sampath: I beg to move:
That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of any steps to
remove the handicap of many a
public worker who suffers on the
score of not knowing one or two
languages other than his own mother
tongue.” (47).

Shrj Sampath: I beg to move:
That at the end of the mmotion, the
following be added, namely:—

“but regret that there is no
mention in the Address of any steps
to protect the independence of the
judiciary from interference by the
executive.” (48).

Shrj Sampath: I beg to move:
That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the delay to

effect the de jure transfer of for
mer French possessions in India and
the resultant plight of the people
living in these areas.” (49).
Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:--

“but regret that there is no men-

tion in the Address of any steps to
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ensure proper, courteous «nd help-
ful treatment of Indian pecple,
both visiting and staying in foreign
countries at the hands of our Em-
bassy officials.” (50).

Mr. Deputy-Speaker: These amend-
ments are also before the House.

Wt grw fig  (femee) -
I 7RG, H OF T A ¥ a9
T g1 g e f afawim ag=i #1
sk gfasir 9@ & 16 gew O
g fom # f5 swar 1 fagaw g
g gaT & | TEfe F 7w & gr awew
fraeT e & 7y Far =ew g fF
wfaen ¥ #1$ THT syawaT F T TIfEy
TMF ST AEE AT g g
@ T F A" qUr §6g B
T H | FoF v 9g enn f5 FAEl ¥
Faq & R oEr fAug ¥ fF oag
9T ¥ get @ AR fR el & A
T & g 9% 9% a1 afs gw
™ JAF A Iy TG FQ@ L A
fegeam & dfaum # 98 wF e @
T T F0 5 F AT AV S
fomw @) 9% § 98 W Hfedt w I
FLQ® E | A waR I o = W@
@ 7 75 faius wom T @ @@
w0 &7 7g ST AT 91 R o
oz fadgs @ a@wm §9g T 9
for o & 1| A faee ¥ 39 S g
o F1E T F ALY AT S wnfed
it for aga & favqa ifa & avary w@@r
& 1 5 % 7 FEg To o K @ T
fau 5% g fad ST 9@ &9 &
T wE fFar s i 0 & s
FE fF wfaey # 2 G sEen A
s forad FaEt & avw @ 9w ¥
T QAT FRY FT A Jo5F T G AR
7 HHg &t AR W a9 wEw! 9% far
| 9 & qg 19 FEAT § A qg WS
§C 5 g 5 S # wow st $1
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fazame s A @ w § Wi &
oW qR ¥ Afq wer ara 9X w@E
T A FET .. .......

Shri Morarji Desai: May I explain,
Sir, that only non-controversial things
are taken up in this session generally;
and that is what the hon. Member
will find.

Shri Braj Raj Singh: There are cer-
tain controversial things also.

Shri Morarji Desai: Anything can
be made controversial,

& gorer feig - ool e W@
F Y wqeT sfivaee fear @ 99 § &5
s Y T Fafy S daa fFar §
AT @ A @ SR A
%1 & #] a8 98 & & 37w Ser wafuwi
afaqel, sqaferd AT gar &faare &5
sl §  77eR 9w g @ | fee
# T e g 5wty w@ew
I FT I A A fae 1 faft s
FHhagaEmga g

it AT gaE & AT A A
w71 fo dfF TAET # reafedi an
99 & o 3 ] 79§ wia
ag € & T faeger wgr gw ¥
U9 gC | A wmaT § R @ oAk #
a9 Fg 5 A R d S Sk
F 99 W I AF G 9T O §
wivd a8 a9 & f5 e faege
TR ¥ U AR A st 9 gd
Sfew T a& grir o

IqreE WEIRE, § A&l ¥
Tt T afafreasi @ qede ®
SIS AT ST STRAT o7 AT 4w e
qfq F wfiivrew § el & ar § o
T T IY F FW A TG W §F
qmat § act 18 afvataaat wir ¥
MIMTAFTREE | A
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wHar § & oY @ maray & wav wfex
T & T & T o g
AT @A § A qEE F g v
o o § 9§ oA @
AR TEFR A AT | 39 F far
AT AITA ALY EW | AfwT ITEqE
g, § A & fAaeT FAT wwear §
fe fage el ¥ Saw wa wafoar
A § 9 g FEATgAr F AE §
R ST §F FTA FT I@EAT gAT §
ag qF @ § fF fegem ¥ we
U I ¥ foll G gar T I Wi} |
I F @A AT SHIT: TAT L Gl |

# I AV FT qH aHAIA F TG
ST =g o AT fF s AR fa
= @few 7 a8 TR M F g fFar
FfeT A% 59 ¥ P 7Y FT gwar 5
fegem ¥ onfqare A war ST
@ 2 | fegaw & gamt § wfee
T ATEATAT FT agd a7 ¥ A
AT F AEAAT FT qgd q9T
w1 faam & 1 9R #g 76w o o
o wraeT Y sy foer @ o & f
af vy gAE R Y sfatrmasy
feaat ST W ¢ | afs gw aAToEe §
frmm s gafeegn s ¥ fazarw
F@ § AR agy & f fegma §
ST F B ot faer R aref &
FIAT F g 9 31 {0 F ag T=A1
a2 fF 57 st s 9w T frn
&1 yafaal # FiT gie FT 9, TR
FH fF 9@ o) o fegem @
IATH GAT FHAT § |

# sq ¥ ag feew w0 AT g
fo fow a9q ag 7 w7 = v ggfa
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T TE ff 39 q W XA ag T
4t f5 5 7 eEs A form AT
[T I ATRIFT Y WHe T fowam 4qv
7 911 F 7% 9gf ) A wAT g
39 ¥ oY § faegw o a<g ¥ WiNawT Y
[ AT | W X QA T Iq QT
&t fod 3 ) o A feerrr T & Fed o
oK gar d& @t ¥ fad a1 1 At
HI T CFATE & waarar #1 & @
7 @ fF T 7 o= T e g
AR gET W) eEsr #OwE
# freft qx wigw Y oAt STgaT R
g e afuwrd § am /o
¥ Sufiga wr foam & wgasy #70
# ag Wt T wgr rean fF @) whr-
Tt § srafq Nfer sfeas 3 fog
TE I TEF F7 Tl a1} AY agar
1 afFT 39 I F IIgwr AW
T fFd o gy & wgr o) fe ¥
sifaFifal F @ o=t w1 gEeEw
HAXTAT FT TH 19 <7 AT 9 {7
q | 9geT | 97 ¢ F faara o & fad
97 9g HI<@T 4 999 ¥ =19 faar wfww
U qAH [ASTAT F AGy v war
AR @ DT THaR F 3 & TR
T F T A e fear | ww WP
AT AY g AT | F G wgar v 9wy
UGH AT T FHAT § | T &Y IR &
g T HEAT FT A {0 0 0 TTfAATHE
F d9e @ wwEaE J el @
IFfRETe & fad w9 g9 § s
TR T JOF F 9T 9 @A g
& T awwan 7 s frover g
& T et AR IS AR AOTATIT
# %3 & i T anfrage srafead ik
zar Ffaam Y sfFae ¥ s o
gQ &, afw o dfeer & 7 o sfear
47 5 faum o 7 A e ¥ fad
TF & 919 qA9 gW Aved | qF ar
% g o g fF el faa o AR
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aF o F fd w gy @
wfqam w1 9fFmE F7 ST v T8
FT @ § FEf S afm S e @
T REE G gT AEd oA
fear s SR S W = F gewE St
HIUH A TG TG & TeAs A @
T gXa g AR ¥ o7 f oA &
TS qF 1 F IRER T A
FFR ¥ FgO AEW fF | W W
qAfaaR 2 fF 71 §9re fawew § 7a o
srogfa d Y e ¥ ofem =
qEEFAT ¢ | WRER 38 qfEdw
qa TG e o g ar g, a@v
¥ 9 78 & o e seams
gfe fam o™ s @ T
A F AT G A HATHL
A & 9@ 1 gER wWaeTar
it TR Ffaw AR QRER T OF
fF 3 37 77 o w7 sl F oEr
3rF TqT q o G99 | /A I T F
7q o= fay Smar 9t | F I F R T
X 9 | 79 QWi 7907 0F 9 & qry
€ 1 39 fearfa & == qifer nfwas Y
FgFa W fowgd, YW A @
wa 97 foar & 7 #) aga ¥ 7w v
HYAT TSGITET I FT FANT AL FL T |
7 99 91 IWA §Y TG Y F AT g
¢ 5 3 g fsver gu ?

IqTeTE wEIEY ¢ 9g A9 97 @
T &, Tt FET F gAe W "R
A g

Shri Morarji Desai; I do not know
if the procedure was different. But I
have myself seen what was being
done. They were issued {wo papers,
which were being given to the per-
son who was giving them the seal
There he was given only one paper
and after he markeq it and put it in
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the box, another paper was given to
him which he marked and put in the
box.

Shri Braj Raj Singh: The systcm
varied from place to place. Firstly,
two ballot papers were given to the
voter. Then both the bailot papers
were taken back by the polling officer
and one paper was given—say, the
one for the legislative assermhly—and
he marked it. But when he came
back the second paper was never
given to the voter. That is my charge.

IJUTSTS AR, FT 7 i) 2T
T/ T T N A G | 7 W R
fF aqt = wie @ g | afe &
TER & g5 9w fF @ | @
TN TN IR GFAN 2 FRE
e &M 9 Giferr d9=T ¥ do1
L S R
et ot A & wvary o Ao 2,
Sigt Ao G ¥ de4 ¥ fod g
T A 97 | 39 H g fear @ R
TR Al A o A g, W A,
q T T WS @ R &, AT e A
&3 & awa § 1 e e 9 aF
e QST T qFAT & | 9 FT AT
Tg g f ifer Tiwg FraY Aoz
& T TR BT T HIT I FT H-
feafq & qifemr sifeast 7 57 a<g
Teafea & o
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Mg fag . Fam R,
B @ oar ol gEl w ¥ oW @)
a1 Ry e GSie & g8 T & o
FFAT & fF ag 15 €2 9% ag7 9% @r
W | oY FATEL A AZE F Gy QAT
MO Y TR fF OF @ s
F A § 7 92 qF g | S
@, T qg 799 @ gar g ?
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fffr g & 7 aig A
sqaeqT F¥ ST A1ed oY, Sy fF A @
T X 39 gorg § Frsasy FEl F amar
9eY 1 7 A fadh & @ T T @OE
W F FOH G FAY, # FETEL A
AgE, T Y 7E-0T ST TR T TH
AR FosHz fEAT o9m
7 &F a1 T g, wiET @ A A
fFrTaTarmt T mag N am g
oA 1A g e T waw
W o g 7 F3ew FY AEEEAT |
qifF S g WA}, S W Se
& 7€ U & F | e g aEY TRy §
foo X AT T T GG T FT
¥ 1 F gEma g v oy a1 ) =
fF SO T AR s AR
T IR FqU FE 1 T I4 war
ST =ifed |

T & AATET 48 WY |1 @ fF ER
& & oW T 99 AEd 912 't
< & W | fom ggfa & g9 dad
T U AT FT FTANT & T I
%, 39 9B § AR & ¥ faww §
1% AI-IT G T AMEF | T_A Qv
T BN ¥ SUTRT JASEE 4 e
Y fem iR foreet & e e, A H
O W ) JE-SAE & AT @ @
& T S ST T WA TG TN
g uefa AT W 79 7 9% T,
I9 F a1 & qg Hq Hgl 9T ghaT & &
I & g e T e g g
g7

F I AHEEQ F T AT THG TF
&9 a1a #1 fgana =& ot fF e ma o
G F | TW I FAATET FA€ I 9 R
& T 1R e T oar fE s
YR F AE J qg FFT AT § 5 &
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qMT wfage I 4§, O At §9
¥ R dfeam # afRm & wgER
9 gC | & Fgm fF ag sfaq Faw
TE 1 F I A Tga @ T e
T AATE | WA T a6l 9 St
Qge T A gY A FEI W §
& TR TFR 18 guadt & 5 3 O
g § A 98 F 959 A1 A
AW FF AT F, A1 e gat a
W, wfqafaamsi & Jiv-1%-
T FL | F Ag TG FEAT =1ga F &
T o ¥ T g | S9 A §
g T AR gIW T F a9 &l AT F
T G Gl FT AT FL | IH G FT QT
TN T FrEEEar § & S S92 |
Iy T, 747 39 F1 7 fegwa av g}
I g dfesew & aw #k fw
R F AT AT | HA AT F & 1w
fF dor IR W I aw e
@A AR 99 9 G Frama 78 grar
AT | FEAETE FT qifer wrfeaR fone
FT & & S 9T am AR fRae
TG A7 | T g9 wfataaari a1 T
9 g TWE 997 | i fegEw #
AT FT AT F & A7 AR WA
ST FT A I W AL FAT
& fad & 9wt & S F7 9 A,
ofs ¥ § 59 Afasr § § afafaaad
A FY AT T HIT I FT g TH ATIET
oI AT FT AN FI W |

T IFR F gAY faor §
ferr mfER | Ag-arawt F1 wgr fw
o Y 9% e s @ WX gE7 Ad-
X B9 979 T T | @ TR O O
&% ¥ g g d@e qun fa,
for ¥ W<t A ) ST 9% A
FraTr ST T@T AT | T 59 AR ¥ AA-
@ frranfem nagadng
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o 7g frdeT s A g fe A
9 fawr § fFet @ o2t 93 sigA
G AT AEAT §, gtF W {
A7g, a1 UF T 9T ATBT T AW g
g 1| wfex g7 AT A 93 SATeaT
@Y § AR AT A T FY GG AT
TR i fal aERISIRaTET
faa T F °F STT-qAATT ATERT
T w1 frar s gAmEy
# gt afwafraam! sk @ v w®
I F AT FY FT FL AR qg A qa
g 5 ot FwEr S 9TEda,
g % @€ A arfis ¥4t e
AR wfasy ¥ fod sfaa I gad |

Fargm far g g v g aefa
Afequ § AR g7 § afads s arfed |
a1 q qUAET 9gfa 9T arw drar @rfeg
A W gy agfa e &, v QY W
o @t fafET s Y g AT A U A
7 fa@ ad, agifs Aferr s ™
EET FY AT R 9T FEIHT
FGHY § | F9 A FA YL IAE argan
¢, fom Frame § gz o) fedfRm
FHGT BT DY o TET T i@ o
zq ¥ frir Y gifir Ay vy, afem &
frorer sATe #3A ® weg faewit

TR e A 5§ gAEl v A A
A9 FY g T, GAFE a8 A I
g 47 1 7 fox 7z faaea s Tma
g f5 2w & Oy wafomrt dar Y W &,
N fF S F fod waenE §0 7
frlY T g A« @ g, safed
=Y arfes ar wva waF fox 70 aw@
I A qE | o feafs g & fF R
AT A FIE FATSHATE, TET 7 G ALY
W) T | FAT UF A @ T,

T felt frar-ama & ATeR 9T A,
afes anfa o worge &Y faar ox /=
g gt #1E Frew A g FAr
f o1 d@eT 97T FoF fea ogrEd
3¢, 3 "t AR dOg A A% @
R T 3 AR Y A0 foreeat WX FT
FI W@, IT T TATAT S g1 TS | 59
e ¥ faa) o aife@ f5 98w
& FarY wifafes §, faamr fa=mit
oY ag € safa I, qv o i
39 FT &Y @ Frar o gwar § WK
ST BT DY AHT TATAT ST Qal |

Tegufs 7 ww gfoama §
qEET #R R A geArs F ¥9
"we &1 fors oY fomar 1 9 fe &7 FAT
agar ¢ 5 7 @ Q¥ & foa @1
wfrr & 33 F gewew 9T Fgq &9 v
qTE 9 1 g9 dag ¥ fasw wF wfe-
gl A @ a9 W AR T ) E WK
I F FACART T TG § Ig HRATE
fe wam ar 5 amadETE ¥ IR F
fee, ST uw, dod, TEH AR
feeet, & ford &Y &Y =Y Frge sfq =
AT F 1 T I ATRIAEA &
AT FTH AG 71 1 QT 8§ ) -
T ¥ 39T F f5E 0 Y SO ART A,
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[ a9 faz)

AN g fFar o1 @ 1 Fwen W
Y A9 & = F fawr 7 @ 98
¥ 9y faeel § O g ST qEAT @
o 7 & W\l § € oS o g §
TEYAT g AT g AR qga °v
A I | T A 7g Fgrad was
t 5 FE | gwE o gEeEE
& gy ¥ g@ I @ Afw
yoaTe 99y wfesy § fEer #1 g5
o1 T &

WA 9 T g W A8 FEy
™ g 5 o dF 0% S
W Fger sam F faaw & faw
faer @1 & O ITERT SREE IEN
F wmw ¥ g, e arede S9n
AUt @ET & fadre F w9 F a1 |
T gERF A T 98 a19 AT ITgar
g 5 eus ¥ Sefgae wifwdy -
e ¥ gt 3w AR AEt w7
T g sgiag N wgrmar g 5
I T Frer W o ag S R
fogsr faww fah dfsrs dFeT &
&I, ST STEae grit W W e e o
o= v« fif @12 1 F0T SR E H=T
e aEt R odr oag sl
Hifq s #T Y g € ¢ S9 T
F favg o1 #T g @ FAT @
T H WA IAW F fggem &
HreT IateT ¥ fag fr o wr €0
"7y W fgge # e A @wh
o fear 9T W & 1 W a6 ¥ W
oY SE qT39e SANT #T ®EEr
a7 ¥ gfawd T/ 'R a1+ o
9 Y FH I qF FAT FT qATS
Iy g, 999 %e 931 g FT qF
2 I gT AL & FEX FifH AEAT
IR FEe & gEew ¥ o fefa
dar Fe wE & e ¥ fF e
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F FEE 71 ofews R AW A T
T A WL 9 T & a1 99 ST
Y FATEHT § T F & o § | F =rgan
iR miRamisk @
OS] I8 S FS @ HT WA
TEae T F1 A IJHC qfsad §T
¥ fau 3 oK 9@ & forg @ s
& arfr Faw N e = a@ X
™

IqTemE WEIR, afs wToE s
& @ & fae § oF AR 919 T I
# guTE FT W AR a8 g9 =S Ao
Fgrry F ¢ quEdy O &7 5
wfraaw ¥ 39 o fear mar &
AT T F G, T &7 I 8T
IS SIGAAATSY AR AT [T T
qEr g @ @Y W AR a9 @H
ITFT E & aar & 1 gH A @
el § FEH AR A = S oA @
wffT o % W W duTEEr W
o g & wsl & s =fgy @Y
9T T & 1 g oS @ fF 3 Tt &
o g9« # gg W AT =ATiEe W
TeT & AT Y g A A § 5 oafa-
wIfEl F F1E g 7 §Y, 9 ywA *
aTT & 1 AfeT 3y TE § ol of
wfEFId @R AFE a9 gU § W Sy
T I F I & forar afvwg F ey
a1 gEX 9EF HaH, I s gfama
g & 1 & Wt § 5 sw waew F oy
L T g wors o, @ Afa
TS I AR qHEET O9 A "
AT # a0 F39 F fog Ty g
forar w3, gaTg & 9@ 5 9 T gw
sfaat #7 #r gfaua & SEeT A}
FX AR AfgFd AW @A T 7 A
gfagrfal | S TR J@w@r g,
IqH @A fFAT S

Tregafa oY & sifrma § fegen
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% afcfeafa &Y ow o990 & gw @Y
T T5gT @A T IF AN § IAH gAR
qry ¥ a9 e &, 98 weee
f § aw g fgEE W S &
QT GG TR 5@ & qTHN TG /AT
= WA W fegem o
Tgafa FT gAY 2 g WK
# ot a7 ] g §

Shri C. K. Bhattacharya (West
Dinajpur): Sir, may I make a sugges-
tion? The hon. Member who spoke
just now made several allegations.
Will he kindly name the pclling
booths in which these things occur-
red? Instead of making general accu-
sations of malpractices, if only he had
given the names of polling booths
where they are alleged to have oc-

curred, it would have been more use-
ful to us.

Mr, Deputy-Speaker: The names cf
the polling booths will be mentioned
in the election petitions.

Shri Braj Raj Singh: If you would
permit me, I am prepared to mention
them.

Mr. Deputy-Speaker: I do not want
the names of the booths to be men-
tioned here. It will be done in the
election petitions.

Shri Braj Raj Singh: If the hon.
Member opposite is anxious, I can
mention them, if the Chair permits.

Mr. Deputy-Speaker: The Chair ia
not prepared to give permission

Shri C, K. Bhattacharya: He couid
have mentioned the names of one or
two booths.

Shri Braj Raj Singh: Why one or
two? I can give the names of 350
booths.

Mr. Deputy-Speaker; That can be
done in the lobby.

Shri Brajeshwar Prasad (Gaya):
Mr. Deputy-Speaker, Sir, let me re-
peat what 1 had suggested long ago

PHALGUNA 24, 1883 (SAKA)

Address by the 562
President

that we should refer our territcrial
dispute with China to arbitrat:on oy
Russia, if it cannot be resolved by di-
rect negotiations with China. No-
negotiation between any two powels
can ever succeed unless it is conduct-
ed on the basis of give and take.

I am in favour of a political settle-
ment with China, because I am opposed
to the establishment of any Russo-
Amerijcan entente. Russia and Ame-
rica can never come together on the
basis of the division of the Afro-
Asian land mass into two spheres of
influence—Russian and American—if
India and China come together.

I am in favour of a political settle-
ment with China because I am oppos-
ed to the resurrection of the Sino-
Soviet pact. The whole of tha Afro-
Asian land mass will be divided mto
two spheres of influence, Russian and
Chinese, on the basis of communist
hegemony, if the Sino-Soviet pact is
resurrected.

I am in favour, Sir, of the integra-
tion of the Rimland and th2 Heart-
land into one political unit on the
basis of democracy and not of hege-
mony. Friendship between India and
China will weaken the inttuence of
those in Peking and Mostow who
stand for the resurrection of the
Sino-Soviet pact.

I am in favour of a political settle-
ment with China because i ¢read the
possibility of the coming together of
China and America. There will be
two courses left open to Russia if
China and America come together.
Russia may join hands witnh either
India or China and America. The
pull of China and America over Russia
will become stronger than that of
India if a Sino-American entente is
established. China must be preventel
from joining hands with the United
States of America. India will be
weakened if China and America come
together. Those of us who are oppos-
ed to China are compelling China to
join hands with Russia or America
or both. It is only by a policy of
friendship with China that China can
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be prevented from joining hands with
either Russia or America or both.
China will become a greaier menace
than what she is today if she joins
hands with either Russia or America
or both. The Rimland and the Heart-
land will be integrated into one poli-
tical unit on the basis of democracy
if India and China join hands together.
But if they drift apart either the
bipolar will break up int> a large
number of autonomous centres of
power or the Rimland and the Heart-
land will be integrated into one poli-
tical unit on the basis of either com-
munist or white hegemony. ¥Friend-
ship between India and China will
lead to the integration of the whole
world into one political unit on the
basis of democracy.

Russia will join hands with India
-and China if India and China ccme
together. Russia will join hands with
the United States of Americi if India
and China do not come together. The
coming together of Russia and the
United States of America connotes the
establishment of white hegemony over
the black and coloured races of the
earth. The condition precedent to
‘human progress is the liquidation of
the power position of the wastern
powers. A political settlement pe-
tween India and Pakistan is ncither
possible nor desirable. Pakistan will
never come to terms with India un-
less Kashmir is handed over to her.
Any political settlement between Indja
and Pakistan will lead eithe: to the
resurrection of the Sino-Soviet pact
or to the establishment of Russio-
American or Sino-American entente.
All these three alternatives constitute
a threat to peace and democracy.

A political settlement betwcen India
and Pakistan cannot act as a brake
upon Russia and China. The non-
aligned nations are free bzcause there
is a nuclear stalemate. The rivalry
between Russia, China and America
provides a breathing-space to all of
us. The Sino-Soviet pact cannot be
resurrected unless the United States
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of America withdraws from the Rim-
land. But as a result of the nuclear
stalemate, American military position
in the Rimland has become unassail-
able. Neither Russia nor China, either
singly or jointly, can oust the United
States of America from the Rimland.

The United States of America bars
the way to a political setilement be-
tween Russia and China. The ccndi-
tion precedent to the resurrection of
the Sino-Soviet pact is the withdrawal
of the United States of Amertica ficm
the Rimland. A politica] settlement
between India and Pakistan cannot
prevent the establishment eof Sino-
Soviet hegemony over the Rimland if,
as a result of some unforesecn deve-
lopment, the United States of America
withdraws from the Rimland. Russia
and China are bound t> remain on
hostile terms with each othar as long
as the United States of Amecrica re-
mains entrenched in the Rimland.

If China attacks India, Russia will
attack China to maintain her prepon-
derant power position vis a vis China.
China will become stronger than
Russia if Russia remains a silent
spectator and permits China to swal-
low India, The Sino-Soviet conflict
had not started in right earnest at
the time of the Hungarian uprising.
Now, Russia is not in a position to
crush Albania because Albania en-
joys the political support of China.

As long as Russia and China are
on hostile terms with each other,
neither India nor Pakistan can be
attacked either by China or Russia.
A political settlement between India
and Pakistan cannot serve any useful
purpose because there is no likeli-
hood of either Russian or Chinese
aggression over either India or Pakis-
tan. It is the fear of Russia and
America that impels China to seek a
political settlement with India. 1If
China does not come to terms with
India, Russia will expand towards
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Mongolia, Manchuria,
Tibet.

Sikiang and

The United States of America will
occupy South China if Russia starts
moving towards the peripheral re-
gions of China. A political settle-
ment between Russia and America
connotes the dismemberment of Ch:ina.
China must come to terms with India
if she wants to escape the tentacles
of Russio-American . hegemony. We
should cultivate friendship with China
and not waste our time and energy
in trying to cultivate friendship with
Pakistan. A Sino-Indian entente
will act as a brake upon Russia and
America.

No political settlement between
Russia and America can ever be ar-
rived at if India and China come to-
gether. The condition precedent to
the establishment of Russio-American
entente is the establishment of Russian
hegemony over the Middle East and
of American hegemony over the con-
tinental and peninsular regions of
Asia bordering the Pacific,

Mr. Deputy-Speaker: Now, the
Deputy Minister of External Affairs
is here!

Shri Brajeshwar Prasad: I am sor-
ry I did not see her. India’s interest
both in the Middle East and South-
East Asia will be jeopardised i any
political settlement between Russia
and America is arrived at on the
basis of the division of the Afro-
Asian land mass into two spheres of
influence—Russian and American.

Indo-Pakistan friendship will not
improve India’s power position vis a
vis Russia, China and America.
Pakistan, however unfriendly she may
be towards India, can do no harm to
India. Pakistan is as important to
India as any other country in the
world. Pakistan’s military and poli-
tical importance has dwindled with
the advent of the thermo-nuclear age.
All nation states have ltecome obso-
lete. The solution of the Indo-Pakis-
tan dispute is Indo-Russian entente.

1886 (Ai) LSD—.
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From a long-term point of view, the

only solution of all the problems of

international politics is the transfor-

mation of the United Nations Organi-

sation into a world government.

If really there is any danger of war
between India and Pakistan or India
and Chind or Russia and America, it
can be averted not by pursuing any
policy of either non-alignment or
alignment but by the handing over
of the defence portfolio to the United
Nations Organisation.

The condition precedent to dis-
armament is the handing over of the
defence portfolio to the United
Nations Organisation by the non-alig-
ned states. But no non-aligned nation
will ever hand over its defence port-
folio to the United Nations unless
India takes the lead in the “matter.
Disarmament means the transforma-
tion of the United Nations Organisa-
tion into a world organ. Disarma-
ment does not mean the destruction
of firearms. Only congenital idiots
can think otherwise,

Mr. Deputy-Speaker: Has the hon.
Member ever thought of sending a
paper to the United Nations to be read
there in the Security Council or some
other organisation?

Shri Sampath: 1 first of all want to
draw the attention of the House to
a passage in the President’s Address
on page 8, which reads as follows:

“As a result of the elections
my Government have received a
significant vote of confidence in
their internal end external poli-
cies....” etc.

.1 want tg say that at least in the

Address, there should be a distinc-
tion between a party and the Gov-
ernment. If I understand correctly,
the Government do not go to the
elections to get a vote of confidence.
They come to Parliament, if there is
any doubt in that matter. If we are
to accept this passage, then we have
to accept the contention made by

B
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Shri A. K. Gopalan that the Kerala
election has given & verdict that the
people of Kerala have no confidence
in the present Government.

I mention this because, at least in
the President’s Address in future, such
things, such statements, the pro-
priety of which could be disputed,
should not be repeated and care and
vigilance are exercised to prevent
them.

Then, it is painful to note that the
Centre do not yet consider fit to
accept or accede to the demands of
the people of Tamilnad regarding the
question of renaming of the Madras
State as Tamilnad. That the demand
is just could be seen from the fact
that the State Government has suc-
ceeded, rather implemented, the
change at the State level, and we find
no valid reasons why the Central
Government should be obstinate not
to accede to that demand and imple-
ment that change throughout. Even
for such very obvious matters on
which there cannot be two opinions,
if the Government expects the people
to agitate and struggle and only then
get their demands fulfilled, then our
politics will not be a very smooth
one. It will be agitational politics.
Even though our Prime Minister and
others day in and day out say that
we should cry halt to agitational
politics after achieving freedom, this
Government do not yet learn to
understand and respect the feelings
and sentiments of the people in such
matters which ultimately makes agi-
tational politics inevitable. One does
not know whether we are dealing
with our own Government or with
some foreign Government; especially
the people of Tamilnad have very
bitter experience with the Govern-
ment at the Centre on many prob-
lems similar to this,

Another thing to which I would like
to draw the attention of the House
and which I had already once expres-
sed in this House is, in Tamilnad
from the day the first radio station
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was installed in Tiruchi, the radio
broadcasting -stations were using
“Vanoli”, a Tamil word in their an-
nouncements, The announcement
used to say “Tiruchi Vanoli Nilayam”
meaning Tiruchi broadcasting station.
But suddenly recently they have
discontinued the practice of announ-
cing “Vanoli” and they have intro-
duced a new word “Akashvani”., This
was resented to by many. Almost all
sections of the Tamilnad, great Tamil
pandits, many political parties and
important men in all walks of public
life have protested, but to no avail,
with the result that now there is a
movement in Tamilnad which appeals
to all people not to pay the radio
licence fee. Hundreds of people
have already written to the Postmas-
ter General saying that they would
not pay the radio licence fee unless
the old practice is resumed.

It may look a very trivial matter
from here, but one should go to
Tamilnad to understand how much
the Tamil people feel about it; espe-
cially when we hear from Radio Cey-
lon a very pure and chaste word like
“Vanoli”, and we are deprived of that
in our own free land. This is some-
thing which causes great concern.
This matter should be viewed with
serious concern, because there is al-
ready a fear in the minds of Tamil
people that there are designs and
manoeuvrings from the Centre to im-
pose Hindi at all costs. Recently we
read an announcement in the papers
from the postal department—although
that department is manned by one
of our Tamil veterans here—that
hereafter telegrams could be sent in
all the national languages of India.
It was quite heartening o seec that
development, but on further scrutiny
it is to be learnt that it could be sent
only in Devanagari script. It is as
good as saying that one should send
telegrams in Hindi. It looks as though
a new facility is being given to the
people, who know to read and write
only in their mother-tongue. But on
further scrutiny it shows that unless
he has a knowlédge of Devanagari
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seript or Hindi, he cannot avail of this
facility. These designs lay bare their
real intentions that at all costs they
want to impose Hindi on the people
who are not willing to accept it. These
things are creating very bad trends
in politics.

In Delhi, we sit and analyse the
election results and say that separat-
ist elements are coming up, which is
something very dangerous. But no-
body bothers to go to the root of these
causes. These are all small things
which can be remedied if there is a
generous or understanding mind here.
But we do not care; we say “Our
Director has decided like that” and so
on. So, I would request the Govern-
ment to be very careful on problems
like this.

I shall now draw the attention of
the House to a dispute between a
Judge of the Calcutta High Court and
the Government of India. I do not
want to go into the details of the
issue but I feel it is a case which does
not bring credit to the Government,
which is expected to protect the inde-
pendence of the judiciary from the
interference of the executive. The
controversy was whether it was pro-
per for the Government to reopen the
question of age of a Judge once it
had been accepted and acted upon. If
the Government were allowed to
question a Judge’s age at any time
during the tenure of his office, he
will be in perpetual peril of his posi-
tion and thus will be unable to od-
minister justice without fear or
favour. Many might rightly feel that
this is an instance of crucial sigrifi-
cance in India’s constitutional deve-
lopment. I am sure instances like this
will cause grave concern in the
minds of those who believe that the
liberty of the citizen is closely bound
up with the complete independence
of the Judges.

As we are fresh from the general
elections, everybody’s mind is full of
election effects. Shri Braj Raj Singh
dwelt for most of the time on elec-
tions. Even Shri Gopalan pointed to
the malpractices that were rampant
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in the last general elections. It was
in this House are not aware of these
malpractices, who else are going to
know all those things? I do not say
that all of us have learnt or practis-
ed these things, but we are well
aware of the sort of malpractices
adopted in the general elections. It
is a matter of shame especially for
those who are responsible for making
legislation to curtail and prevent such
malpractices, because it is done just
before everyone’s eyes.

Mr. Deputy-Speaker: We are res-
ponsible for making legislation. I
heard the hon. Member say that it is
a matter of shame for those who are
responsible for making legislation.

Shri Sampath: Ineffective legisla-
tion, I may add. We are responsi-
ble and we should have considered
about it. At this stage, after the elec-
tions

Mr. Deputy-Speaker: That would
not be proper for the hon. Member
to say. If a legislation is defective,
he can certainly suggest improve-
ments or amendments. But to say
that it was a shame for the whole
Parliament to adopt certain legisla-
tion is not fair and that could not be
allowed.

Shri Sampath: I would rather say
that it is very regrettable, if it is not
a matter of shame.

Mr. Deputy-Speaker: What differ-
ence does it make between the two—
it is regrettable or it is a matter for
shame that we have passed bad legis-
lation? Does the hon. Member mean
that?

Shri Sampath: No, Sir; after hav-
ing seen the malpractices after the
legislations have been made......

Mr, Deputy-Speaker: He should
bring up certain amendments to im-
prove them and make the House
agree. Whatever we have done, we
are proud of it.

Shri Sampath: I am only impressing
on the necessity for bringing about
certain improvements.
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Mr. Deputy-Speaker: He can say
that he has defected certain defects
in the legislation that is there at pre-
sent or that its implementation and
execution have not been properly
done. But to say that it is regrettable
that we passed such legislation or
that it is shameful is not fair.

Shri Tangamani: The legislation
is such that its implementation is ai-
most impossible.

Mr. Deputy-Speaker: He can say
there are difficulties in implementa-
tion. Everyone has a right to say
that.

Shri Sampath: I mean no offence to
this august House; I only want that
either the defects in the existing
legislation should be corrected or the
implementation should be more strict.
I would recall in this context that
the Indian Express, published from
Madras, published a very big photo-
graph of a lorry-load of voters com-
ing to a polling booth. It has also
mentioned a particular party resoone
sible for the operation. With a photo-
graph it is published in the Indian
Express and also Dinamani: “Such
and such party is bringing voters to
the booth in this larry”.

15 hrs.

An Hon, Member: The voters
themselves must have engaged it.

Mr. Deputy-Speaker: Order, order.
You cannot carry voters in a lorry.
The law is all right so far as that is
concerne. :

The Thimmaiah (Kolar-Reserved—
Sch. Castes): The voters themselves
must have engaged that lorry.

Mr, Deputy-Speaker: That is not
the allegation.

Shri Sampath: What I want to say
is that such offences should be made
cognizable. Otherwise these offences
cannot be checked, because every
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candidate who loses is not in a fit
position to come with an election
petition.

Dr, Samantsinhar: Was the lorry
engaged by Dravida Kazhagam?

Shri Sampath: I do not want to
mention the name of the party. The
paper has clearly mentioned the name
of the party.

Mr. Deputy-Speaker: Probably
there would be another kind of com-
plaint that even when there was no
case the police jumped over the
voters and arrested them.

Shri Sampath: But all the same,
Sir, we have to fifd out effective
means of checking these things. In
this context there are many malprac-
tices which every one of us has been
witnessing during the last general
elections. Soon after every election
we complain, but we have not been
able to do anything. This is a seri-
ous challenge to democracy; that is
what I am afraid of.

The role of the governmental
machinery, as has been brought out,
in some places had been very dero-
gatory, very anti-democrafic. Many
parties have pointed this out. It is
very difficult to prove all these things
in a court of law. Therefore, I would
impress upon the Government, I
would impress upon this House to
bring in more proper and suitable
foolproof legislations which could be
more effective to prevent all these
malpractices.

The question of implementation of
these legislations is also very import-
ant. One of the party leaders has
called for the resignation of the party
in power six months prior to the
general elections. That I think should
be acceptable to almost all. Almost
all the parties today, except the Con-
gress Party, feel that the elections
could be more fairly conducted If the
party in power resigns six months,
four months or even three months
prior to the general elections,
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Shri C. K. Bhattacharya: In Orissa
the Congress Party fought the elec-
tion after going out of office and
came out victorious.

Shri Sampath: Then it can be very
easily followed in other States also.
That is what I suggest. They need
not be afraid of the election results.
Theéy can follow it in the case of all
other States.

Sir, I have done.

Dr. Samantsinhar: Mr. Deputy-
Speaker, Sir, I thank the President
for his kind expression of sentiment
regarding the hon. Members of the
out-going Parliament, particularly
those hon. Members who cease to be
Members in the third Lok Sabha. I
am very grateful to him for his ad-
vice, because he is rather represen-
tative of a tradition in India and such
iype of 'men are now not available and
the country would be losing his ser-
vices.

15.05 hrs.
(SHRI JAGANATHA Rao in the Chair)

‘While, saying this, I also draw your
kind attention to the constitutional
provision under article 83(2) regard-
ing the dissolution of the Lok Sabha.
It is now told that the Lok Sabha
would be dissolved by the 30th or
31st of this month. But the proviso
under that article says that the period
of five years will be counted from the
first day of the first meeting. There-
fore, I do not know how the Presi-
dent has been advised by the execu-
tive and the Government to dissolve
the Parliament before it has complet-
ed five years. We know that the
officers of the Lok Sabha and at least
the Members of the Government,
those who will continue in their offi-
ces till, at least, the new Cabinet is
Tormed, will be receiving their emo-
luments and other privileges. But the
members for whose confidence and
trust they are there, will go without
their inconvenience being properly
considered. Therefore, this point
though it looks a little awkward for
Us to mention here, must be looked
into, My submission is that in future
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the out-going Lok Sabha should not be
called after the general elections.
The Parliament should finish its work
before the general elections because,
as Shri Braj Raj Singh pointed out, if
the old Lok Sabha is convened after
the general elections, it becomes very
awkard for those Members who are
defeated or who are not coming to
the House.

Again, we all know that we have
the railway pass and an identity card
in which it is mentioned that it will
be continued till May, 1962. Now we
are told that a bulletin is going to be
issued. This is another difficulty to
adjust one’s programme.

The advice to the President for dis-
solution should be well thought of
and it should not be done like this.
This session of Parliament has been
called only to pass a vote on account.
This forms part of the general budget.
I think we have no power to give this
vote on account particularly in the
year in which the elections have been
held. That must be left to the re-
presentatives of the people and we
should not be asked to pass it in this
manner.

Coming to the President’s Address,
in the second paragraph of his Add-
ress the President has mentioned
about the Plan. The Third Plan was
discussed in this House and also in the

- parliamentary groups. But 1 am sorry

to say that the criticisms offered or
the suggestions made by the Members
have not been followed by the plan-
ners. These have only been of aca-
demic value and the Plan has not been
done according to popular needs.
While saying this, of course, I am not
of the opinion of Shri Rajagopalachari
that the Planning Commission is a
super-cabinet. But what I feel is that
actually this House or the represen-
tatives of the people have no power
to offer any opinion in the framing of
the Plan. The Planning Commission
is now without any responsibility of
executing the Plan. They give us a
Plan which fis not actually for bring-
ing about the socialist pattern of so-
ciety which this Parliament has
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accepted. You know that after the
two Plans the regional disparities and
disparities in growth is 1ampant
everywhere. Therefore, what is the
good of having these Plans if these
regional disparities will only increase
and the Plans will provide nothing to
eradicate them?

Sir, India is a country of problems.

I would rather say that by these
Plans we are adding another problem
to this country which in future would
be very gigantic. This aspect must
be properly considered. We all know
that in the Plan, cottage industry
stands much neglected. We are all
for industrialisation and we want to
compete with the so-called civilised
western countries. While doing that,
we are forgetting our Indian culture,
our Indian heritage. Ours is basically
an agricultural country and our aim
should be to give the agriculturists
additional income so that their living
standard improves and they could have
- their budgets within limits. That can
be done only by developing the cot-
tage industries. We all know that
whatever be the increase in the num-
ber of machines that we have, what-
ever may be the size of the plants that
we install, we cannot employ a large
portion of our population, which is
increasing every year, unless we
develop our cottage industries, but

they are being completely neglected,

In the third para of his address, the
President refers to floods. I am sorry
to say that Orissa, which is chroni-
cally affected by floods, has not got a
place in this para. Why is it so? Is
not Orissa a part of the Indian
Union? Has not the President been
informed that Orissa is affected by
floods? Why this negligence on the
part of those who advise the Presi-
dent?

Orissa is facing three recurring
calamities annually. They are: floods,
drought and fire. Though fifteen
years have passed after we have
achieved our independence, neither
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the Union Government nor the State
Government could eradicate the
causes and execute any planned pro-
gramme for controlling the floods.
We have got the Hirakud dam after
spending about Rs. 70 crores. Floods
which were of certain duration beiore
the construction of the dam are now
of greater duration; previously, the
floods were bringing natural fertilizers
to the fields whereas now the floods
bring sands to the fields. In compari-
sion with overall spending irrigation
potentiality is very meagre, it could
only irrigate a few lakhs acres of land
which could very well have been pro-
vided with irrigation at a cost of
Rs. 20 crores.

Coming to the steel plants, I am glad
the Rourkela plant would be ex-
panded. While saying this, I must
point out that the sons of the soil,
that is, Oriyas, are not given proper
employment in the plant. Whereas in
Durgapur and Bhilai the people of the
respective States are being given pre-
ference. When we claim for the
Oriyas in Rourkela, we are told that
it is an all India institution which nas
been established by the Government
of India and so the Oriyas cannot
claim any preferential treatment in
the matter of employment there.

Coming to trade, I want to say that
practically for the last five years
though we are pressing for a change
the old established houses and firms
only are given permits for import and
export. No new business house can
get a licence or permit for import or
export. This monopoly system should
go. Because these old rules are gene-
rally followed, the business houses in
the poor and backward States are
not able to get permits or licences. So,
those States cannot prosper whereas
the developed States are developing
still further. This system must be
changed.

Theh T would say that the office of
the C®ntroller of Iron and Steel
should not remain in Calcutta; it
should be changed to a central place.
The concentration of offices in a par-
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ticular area should be avoided. In the
olden days, most of the offices were
concentrated in particular cities be-
cause then the communication was
very poor and they could not keep
contact with the various offices unless
they are in the same place. Now that
the communication system has im-
proved so much, there is no longer
any necessity to concentrate these
offices in one place. They should be
dispersed throughout the country so
that the people of those areas can get
some employment and broaden their
outlook.

Coming to Panchayati Raj, I quite
agree with my hon. friend, Shri
Raghubir Sahai, that it has become a
Government  programme, not a
peoples’ programme. In the pancha-
yats the Sarpanch and Naib Sarpanchs
even Samity Chairman behave as if
they are Government employees.
Their outlook should change. The
otherwise peaceful and docile village
atmosphere is vitiated by the petty
politics of the Panchayati Raj. Then,
we are not giving them enough power.
Only in speeches and radio pro-
grammes we say that we are giving
the panchayats more power. Actual-
ly, the power is not there. They must
be given sufficient powers. I would
say that all work relating to land re-
venue should be given to the pancha-
yats. They must also be asked to
manage the forests from which the
people collect their fuel.

Coming to education, we have
passed an Act, making primary edu-
cation compulsory. We all know that
there is a campaign to make all
children attend the schools. But in
my State of Orissa, there are students
but no teachers or buildings. In the
British days at least a little furniture
used to be provided; nowadays even
that is not given. In a particular dis-
trict we wanted about 300 teachers
after this campaign. Government
gave about 100 teachers. This is not
the way in which education can be
spread. This must be properly looked
into. Merely passing legislation or
saying things would not improve the
Position,
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Then, there is frequent change in
the text-books. In my childhood
days the text-books used to continue
for years together. Now the text-
books are changed every year; some-
times, even during the year it is
changed twice or thrice. This is done
only to please the text-book commit-
tee where some flatterer of the DPI
would be given the contract. If you
want proper spread of education, this
evil of frequent change of text-books
should also go.

Both education and health are State
subjects. So, if we discuss them here,
the Minister will say “What shall I
do? It is a State subject. Please
do not trouble me with these ques-
tions.” Coming to health, I am glad
that we have eradicated malaria. At
the same time, cancer and filaria are
spreading. I feel that sufficient money
has not been provided by the Plan-
ning Commission for health program-
mes. So, that aspect must also be
considered.

As regards drinking water, in
Orissa they are going to charge a
cess for utilising water from minor
irrigation tanks. Neither the Central
Government, nor the State Govern-
ment, were able to supply people
with drinking water in spite of all
our plans. So, people dug tanks from
M. 1. grants for drinking water. Now
the Goverrment cannot say that be-
cause they were from irrigation
grants, they must be assessed for
irrigation charges. Now particulars
are being collected and I apprehend
that after collecting the data they
will levy a cess from the people.
Again, for providing drinking water,
cent per cent grant should be given
by the Government. Having talked
of so much about socialist pattern of
society, this and that, if the people
do not get a drop of pure drinking
water, what meaning the plans will
have to those people?

Coming to railways, we have been
shouting very loudly for the last so
many years that there is no alterna-
tive route to Orissa. Orissa is affect-
ed by floods every year. Now if there
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is a flood, people from Calcutta can-
not come to Orissa. So, there must
be an alternative route. There must
be a line from Talcher to Rourkela.
I hope the Ministry will provide that.

There is now some talk regarding
the privy purses of the Princes and
of putting some curb over them. I
would say before that there must be
some curb on the industrialists, on
those who run their industry by
taking loans from the Government.
Also, there is a cent per cent appre-
hension that some day the industria-
lists may capture the Government. It
has happened in one State.

An Hon. Member: In Orissa.

Dr. Samantsinhar: Sir, there ‘must
be some curb on these industrialists.
I think before curbing these princes
there must be some curb on the in-
dustrialists who with Government
money set up business and become
big men.

Ag regards the elections, much has
been spoken, but it is my privilege to
have seen two General Elections in
my State during the last ten 'months
and I know how money was spent.
Money matters much and not any
other thing. If our democracy goes
this way, I think there is hardly any
chance of its being successful in this
greatest democracy of the world.

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Chairman, Sir, the
President in his Address says:

“l wish you all success and
good fortune wherever you may
be.”

We are extremely grateful to the
President for these kind words.

An Hon. Member: It applies to you.

Shri Surendranath Dwivedy: We
re-echo the sentiment by praying that

he may live long and that his wise '

counse] may be available to the na-
tion no matter in whichever capacity
he may choose to work hereafter.
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This being the last occasion as the
President has said in his Address, we
did not expect any fresh policies to
be mentioned in his Address and
from the attendance in the House it
is evident that hon. Members have
very little interest in discussing im-
portant matters. Yet, we have to de-
bate this Address as also discuss the
financial statement and the Railway
Budget. I think it will be worth-
while to consider the desirability of
convening the Parliament after the
General Elections just to dispose of
such business.

Before I deal with the national and
international issues and some of the
points which the President has dealt
with, I would like to say a few words
about the General Elections specially
because it is very fresh in our minds.
I do not know whether it can be safely
asserted as the President has said that
a great majority of our people have
reposed their confidence in the Gov-
ernment. Judging from the results I
do not think this statement is quite
correct. I am not discussing the par-
ties. Several parties including my
Party have fared very badly. I am
not concerned with that at the pre-
sent moment. In the thirteenth year
of our Republic we should seriously
ponder over the tendencies, reactions
and repercussions of a General Elec-
tion of such a vast magnitude because
what we find is that after three suc-
cessive General Elections a Party is
ruling over the country with a mino-
rity of votes. In the present elec-
tions they have been able to secure
only 45 per cent of the votes polled,
but at the same time it enables it to
continue in power at the Centre as
wel] as in the States, even in the two
States where it has failed to get a
majority. The fact remains that the
majority of the - votes polled went
against the party in power. That
means that the people recorded their
disapproval of the way the adminis-
tration of this country was being run
by the Congress Party. It being the
biggest party and because of the
hopeless division in the opposition
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ranks it has an advantage. There is
no doubt about it. But I do not think
"any definite trend has emerged,
neither can it be emphasised that the
votes polled for the Congress Party
are a vote for socialism because it can
also be safely stated that the Con-
gress in spite of its professions of
socialism contains in its fold all ele-
ments that constitute the various
trends in the opposition today. Hence,
negatively thinking I would say
‘that if the General Elections have
shown anything, it is that the elec-
torate has registered a vote of no con-
fidence in the party in power and
India would be ruled by a party
which has failed to secure even more
than half the majority of votes polled
in the last General Elections.

I would then refer to the means and
the methods employed to win elec-
tions. I do not want to use strong
words, but let us be honest. Let us
seriously think over and admit facts
because for the five years to come
none of us are going to face the elec-
tions. There is no expediency. We
can seriously think about the future
and search our hearts. Let us say—
I appeal to all parties—whether in
spirit and in letter we have employ-
ed means which can be said to be
democratic, constitutional or even not
dishonest. Is it not a fact that al-
though we all profess that we are
against casteism, communalism, re-
gionalism and linguism, while select-
ing candidates and even while going
in for propaganda we have tried to
see that we appeal to these emotions
so that in particular circumstances a
particular candidate gets elected? I
would like more than anybody else
the hon. Prime Minister if he is really
a faithful heir of the Mahatma to
speak out the truth. It is no use ac-
cusing others. I have read in the
papers that the hon. Prime Minister
has taken serious notice of some pos-
ter being exhibited somewhere by
some party. I do not know which
party it was. It seems the Home Min-
istry has been asked to collect these
posters and find out some ways of
preventing it. They are probably
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thinking of some action. But is it
not a fact that much more objection-
able things were done during the
elections? I do not think the hon.
Prime Minister is unaware of this be-
cause that has been largely done by
his party.

Shri C. K. Bhattacharya: No.

Shri Surendranath Dwivedy: You
may say ‘No’, but a fact is a fact. I
want to ask my hon. friend whether
he knows that there has not been free
use of money to purchase votes.

Shri C. K. Bhattacharya: It might
have been done by your party.

Shri Surendranath Dwivedy: Brib-
ed voters?

Shri C. K. Bhattacharya: Not by my
party.

Shri Kalika Singh (Azamgarh): Is
it an election speech?

Shri Surendranath Dwivedy: The
sense of democracy, election laws—
all these were violated deliberately
both in letter and in spirit. I am not
competent to speak about other States.
My hon. friend was  posing
the question “Is it in Orissa?” I made
this charge in this House after the
mid-term elections and I make this
charge even now. It is an admission
not by me but the Chief Minister of
Orissa has made a statement to the
press-just after the conclusion of poll-
ing that the Congress Party spent
Rs. 12 lakhs for 19 Parliamentary
seats, which means, on an average, Rs.
63,000 for a constituency. The law
provides a limit for the candidate to
spend: the maximum limit is Rs.
25,000. Of course, the law leaves the
loop-hole for the party to spend any
amount it likes. But is it honesty, I
#sk, that the party should spend a lot
for its candidates?

Dr. Samantsinhar: How much did
my hon. friend spend?
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Shri Surendranath Dwivedy: My
hon. friend might inzpect = my
election return when I file it.

Shri C. K. Bhattacharya : Shri
Surendranath Dwivedy might do so
in the case of the other candidates.

Shri Surendranath Dwivedy: It
leaves the common man in a
quandary. Is it possible, when these
huge amounts of money are allowed
to be spent in the elections, for any
common voter, who is theoretically
given equal voting rights, who has
also the right to become the Prime
Minister of this country, to ever think
of fighting elections and coming to
the legislature? The money influence
has vitiated the entire election pro-
cedure and has reduced democracy to
a farce.

An Hon. Member: Now you have
‘won.

Shri Surendranath Dwivedy: I have
won in spite of that.

About the government machinery
the less said the better. The Prime
Minister himself went to my consti-
tuency, and it was tom-tommed that
he was going to lay the foundation-
stone for the Paradip port which
would become a major port, whereas
in this House it was categorically
stateq that in the Third Five Year
Plan there is no provision for a major
port at Paradip. 1 wrote a letter to
the Prime Minister; I asked him,
“What for are you coming? Really,
have you accepted Paradip to be a
major port to be completeq during
the period of the Third Five Year
Plan, or are you coming here as the
Congress leader for election pur-
poses?” He wrote me back saying,
“My visit is both official and unoffi-
cial”. And what did he do? There
was no foundation-stone laid for the
major port at Paradip; Ytecause he
could not do it. But a stone was laid
to commemorate the visit of the Prime
Minister. As a memory of the visit of
the Prime Minister to Paradip a stone
was laid, and it was given out that
he has laid the foundation-stone for
a major port at Paradip. A great
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achievement for the Congress ! And
on the way, in my constituency, he
addressed three public meetings nam-
ing the Congress candidate who
should be supported. And all these
meetings were organised by the go-
vernment machinery: electricity was
made available, lakhs of rupees were
spent. If he is honest he will admit
that being in an advantageous posi-
tion he has given the lead in this
country to misuse and to abuse
authority, to utilise government
machinery for his own party purposes.
It does not lie in his mouth to criticise
others.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It is
not correct. It was party machinery,
not government machinery.

Shri Surenranath Dwivedy: These
are a few hard facts which may not
be palatable to many of my friends.

Shri C. K. Bhattacharya: They are
mo facts at all.

Shri Surendranath Dwivedy: I
would like that these things should
not be ignored.

I would also like to ask this. I have
heard it in Bengal also. In Orissa a
direct threat was given to the village
panchayats, to the villagers “Unless
you vote for the Congress Party no
development work would be carried
on in your area”.

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): That is a lie.

Shri Surendranath Dwivedy:
Systematically it was done all over
the country, as my friend here tells
me. Ang it is a good sign in this
country that our people are develop-
ment minded, they want more work
to be done, they are not much con-
cernzd with the other issues, even
the China issue was remotest in their
ming ....

Shri Nath Pai: (Rajapur): It was
never in their mird
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Shri Surendranath Dwivedy: The
Congress, of course, did not raise any
issues whatsoever; the only issue
they raised was “Vote for the Cong-
ress, otherwise you are doomed, there
is no development work, nothing can
be done, no work would be carried
on; we are in power; vote for power
only; no opposition, mo democracy,
nothing of the kind”.

Of course, the other tendencies
have come up in this country, the
reactionaries, the communalists. They
have exploited this opportunity. We
must, all of us, join to curb these
tendencies.

At the same time let us be fair, let
us be honest. Let the Government
or—if the Government is not willing
—Ilet the Parliament set up a Com-
mission. Let that Commission go into
the entire question whether govern-
ment machinery was utilised for the
purpose of elections, and to what
extent, what is the influence of money
in the elections and such other allied
matters as are necessary for helping
to build up a healthy tradition for the
success of democracy in our country.
I hope some serious thought would
be given to this problem. If that is
not done there will be general frus-
tration all round. We have seen what
has happened in our neighbouring
countries. We have a great respon-
sibility not only to win elections but
to make the people feel that the
democratic method is the only method
that woulq ultimately be able to
deliver the goods. Therefore, if the
elections and the developments in the
neighbouring countries have taught
us any lesson, we should immediately
think of a machinery to find out all
these things.

If, in spite of all provocations and
malpractices, the elections have been
run in a most peaceful manner the
credit for it does not go to the Elec-
tion Commission, but certainly the
people of this country are to be con-
gratulated for the exemplary manner
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in which they have exercised their-

franchise.

Sardar Swaran Singh: Angd also the
opposition parties.

Shri Bal Raj Madhok: If there are
no opposition parties there will be no
elections.

Shri Surendranath Dwivedy: I will
now refer only to a few points regard-
ing China. There is a mention in the
President’s address that uneasy rela-
tions exist belween our country and
China. Our border ig still unsafe, the
Chinese still sit tight over our mother-
land showing no signs of accommo-
dation. There is no fresh develop-
ment excepting that they want to
renew the Indo-Tibetan Agreement,
and the President says that our
Government has sent a reply asking
for a reversal of their aggressive
policy. I only want to know what
that reversal of policy means. Does
it mean that if the Chinese will not
commit further aggression we will be
satisfied, or does it mean—which it
should mean—that they should first
vacate their aggression before any
further negotiation for the renewal of
the agreement is thought of? I want
a categorical statement on this point.
We must be firm; we must refuse to
sit and discuss matters with a country
which has been unfriendly and has
been humiliating us from the very
beginning. Let there be no ambiguity
over this matter.

The President has also mentioned
about our relationship with Pakistan.
It mainly relates to Kashmir. The
matter was to be discussed in the
Security Council. But, the debate
has been deferred. If we believe in
direct negotiations, if we want to
solve the Indo-Pakistan problems by
direct negotiations, including Kashmir,
—it should be done that way—then,
it is time that we give notice to the
United Nations telling them, since
they have faileq all these years to
find out a formula or to make Pakistan
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vacate, and because we want direct
negotiations, we withdraw it from the
United Nations.

I am glad that we are giving aid
for road communication development
in Bhutan. T hope a better communi-
cation system would enable us to
have closer contact with this border
country. But, at the same time, one
cannot sit silent over what is hap-
pening inside Nepal It is a matter
of great concern that democracy has
been butchered ang all popular move-
ments are suppressed. If there is
danger to democracy just on the
border of our country, it will have
its repercussions and we are concern-
ed about the matter. We cannot sit
silent about Nepal. Let us arouse the
conscience of the worlqg to see that
pressure is put on the authorities in
Nepal for the restoration of demo-
cracy in that country.

One point more and I will conclude.
I will leave it to the other speaker
from our party to deal with the other
problems. 1 want to mention only
about the agricultural sector. The
President hopes there has been im-
provement and there is going to be
improvement and probably, duting
the Third Five Year Plan, they will
be able to fulfil the target. But, I
doubt that very much. Because, land
reforms are yet not completed all over
the country. More than that we find
that the agriculturists are not given a
minimum price. As you know, in the
year 1957, in the Agriculture Minis-
ters conference, it was decided that a
minimum price for agricultural com-
codities shoulg be fixed. As yet, bar-
ring a few commodities this has not
been done, especially in the case of
jute. The jute growers are suffering.
As you know, in this House, there was
a debate about it for six hours and the
Government gave us an assurance that
this time they would see to it that
the jute growers do not suffer as a
result of the policy. But, due to rea-
sons best known to themselves, they
Jeft the jute growers at the mercy of
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the jute industry, which manipulated
the market, and is even now manipu-
lating the market, as g result of which
the jute growers, who produced a
great quantity of jute in the hope of
getting a fair price, have been deprived
of the fruits of their labours. There-
fore, I would say, if you really are
anxious to see that the agricultural
targets are fulfilled during the course
of the Third Five Year Plan, it is time
that you fix a minimum price for
agricultural commodities.

=t qgrfeqr (Far$ ATIg-Tfeaa—
s wfat) : awmfa @@,
wEfr ot ¥ WAy F A E ¥
e HqIAT N W fzar I A o
IR TF qE 3| F g wifT F At
¥ 3g Yo ST 9@ gEd a<E
fegmm & om T wfew w1 39
FHR WY gAR A O R ) 9g A
AT ST A o 37 1 g w0
fegem & sfem ¥ @uifed #
foar s wifs fegem & m=e
IAY ATAY GHANIT G FT AT
iR fegam ¥ fem T aow T &
Tegafa F1 F g 1 AW A @R
q, st fF dfaa & aga 97 ¥ g
FgaR §, TG A3 T 59 1 s R
[ FY ST AR FN | o & foR
T I F A I F L T T941E
[ &, T Fad A T § afew
[ F WA A AR aH A

3% T o v g & o 7w
Fawr AT FG I, ST g T
® I AT ¥ T TG T A
gt 9 frgy s qAEl T FTH
==t g§ | 75 W i #R aEE-
Mg F qI A Fg W71 & 9 Il B}
AT FE FEAT | F FAT W9 F
Ifdr § w9 FEA A St oSR @
g F g ag frae F 9 §



589 Motion on

fr gl g 5@ AT 1 Y akw
o7 g T8 91, & 7E) At fF ag T,
wifs g gw g« @F A T ¥ @
g @, ofew fage s ATEl &
Al 5@ AT &1 S § fF gEg WK
et 1 T oF ae g
MY T AF AG T wH wQqEET
| W 1 AG s {6 ag few @
A ]I TG T F W,
g f T¥ Ierfas FEwal, w@-
TETE F AT AT A FG
qiEt F aW 9 W) FEE G e
R S & A1 9 AT A § | T/
o M TfqEe q7 aEEEaR W
HYAT Hg F F G 77w g |
afeEl N faoed agw @A R
Tefremdt & St @ § aga ¥ §,
I FT A EW A F w9 @ g,
M7 5w @ & o fEEE 99
W F AR A QAT N e & W
R 7 A F a1 TR e g, F
I TOF F a # frdew FET 0"
g

o aifegrie s wRafan F
T A g § a1 R S
TR, fom &1 wifermde ¥ F1 qoE
EY, R 7ES WX A 99w
qiferamie ¥ #1E qeE AE, T ¥
T TS Y § AR AT F IRAR-
I & |9 JIY qg ASAT QIR FT GG
qrferaTie ¥ SeiteaTl ax W SaaT € |
TE W M T O, & F A
T & 1 ¥ ag a e § AR
T A wfgd | AT W AT
T 79 T ¥ fr flt i & @ gf
a1 T, A Ao g R e o
|gH g ar g, R e § g=Ee
& qeg ¥ T FW § AT FAE )
G W ¥ AT A F QW @
T E, & 99 ¥ AT A FE ATF G
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# qifermiie #1 99 ST § AR R
e & SAFEAT FT 7 IFHIEER T
qAT & | a8 uE @ 6 W § st
X AT F w9 @ F fod arfeay wv
AT A & 1 3R A et i FT A
MR g A § A i § f
AN IR I A @
FX ATRTAT 9 F 77 § YA T g
FI A A, T I T AT
R F A o | wfed e ¥
ug WL TG § WK T FY ag9w Tifed,
oR wrEet AR qifeame & @
g | OfFm W 7y g w9 & ey
I9Ig q, AT qg I @ G & fF o9
N TAT F [T HAT § FE I
I AR W § AW F ART @
HAT T, A 7 § FH § a1 9 qoA
Fage W M e T8 g
W AT ¥ FIA AEW FF R W
TN HA TAE qG FA GHd Qv
AZATT FX & TR QT HT HAT T@AqT
afsd | R e s Ay
T fF AGETam B S oS o 9
fet ™ AR F @ a9 ¥ e g
AR RIE 9T &1 a1 T g1 &1 fa W
I &% § v g, w1 e
7g foan f s de Aol & AR
T 93 T M F =T A R
wfex & f § o qrEt 1 segaR a9
AR ag ae W fad oo =@ 9 )
>fe s &1 fomr s s
T § | 98 wwae § e S e
g @ S gora § 5 ofeawie
& foir foredt g &1 T STEaT | )
Mo TFE TS oA
qfadie & sEmER @ e
fgd & § = faw | ¥t |r A
¥ ag WOl dMAT g, W SRiEER
TRt E Ay A g &
MA@ ag gL



591 Motion on

[t werfean]

g war g fF St gmildEar amR
T ¥ I9 FT AT qGEW AT F FH
AW # WY, 799 A 993 A A
feear # 1 weg Y | W 9w ¥ wew
A W A g I F AT AGY W
3w ag 9| W " WM W
arfamAe FT I F T F "9
2 @ ¥ 9T N T T w9 | |
far A fAdew @ 5w e s
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IEAT T MR W AFHGH FT W

FAT FT FIT |
16 hrs.

Shri Ba] Raj Madhok: Mr, Chair-
man, I join with the Mover of the
Motion in paying my tribute and my
Party’s tribute to Rashtrapati Rajendra
Prasad for the great services he has
rendered to this country as the first
President. He has been an embodiment
of the great Indian ideal of simple
living and high thinking, and as Pre-
sident he has lent dignitity to that
office and set traditions which, we
hope, his successor will follow in the
interest of democracy in this country.

I am, however, pained to note that
some of our friends in their desire to
praise some people use words which
are not very correct. I am second to
none in my respect and esteem for
Mahatma Gandhi. But when I find
some peopile calling him ‘Rashtrapita’,
I feel that we are insulting him. He
was one of the greaiest sons of
Mother India. He was not the ‘Father
of the nation’, he was one of the great
sons of Mother India. Our country
has had so many great sons,
Ram and Krishna, Chanakya and
Valmiki, Tagore and Gandhi, Tilak
and Dayanand. They are all great sons
of Mother India and we should call
them as such. To say that our nation
was born in 1920 when Mahatma
Gandhi made his debut in the politi-
cal scone will be wrong. Our country
existed long before that: our nation
existed long before that. Therefore,
I would submit with all respect to my
hon. friends that when they use epi-
thets, they should use correct epithets
to describe our great men.

So many things have been said in
this Address. It has been said that the
elections have been a great experi-
ment and e are proud of them, that
they have been conducted in a peaceful
manner and so on. That is a matter
for credit for our people. Of course,
there have been stray, untoward inci-
dents. But on the whole, the elections
have been peaceful. That points to the
peaceful and democratic temper and
tradition of this country. Unfortuna-
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tely, while the people have done their
duty, the parties and Governments
have not done their duty in the mat-
ter. The eiections have not been con-
ducted as they should have been.

1 have with 'me examples, concrete
cases, where the entire domocratic
process has been subverted just to gaiy
a few seats. There is the case of the
Jammu and Kashmir State. There I
am very pained to say, our entire
Election Commission has also been
brought into disrepute by the way the
elections have been conducted. There
not only ballot boxes were tampered
with, but what is worse, ballots were
distributed to some party workers and
officers to be put in the boxes before-
hand. Here are the ballot papers—I
have got scores of them. Some Offi-
cers said. Our conscience does not
permit that, and we got these from
them. The truth is that there were
polling booths where on the polling
day heavy snow heavy rain was
falling and voters had to come from
distances of 20 and 30 miles. There
we have been shown polling like
this:

Total votes 960
Votes pplled 954
Total votes 962
Votes polled 905.

Where not even 20 per cent would
come, we have been shown that 905
and 954 out of 962 and 960 votes have
been polled, that 95 per cent and 999
per cent of votes have been polled I
ask: how could this happen?

Deliberately plans were made to
see that certain candidates were de-
feated. Bakshi Ghulam Mohammed,
the Prime Minister of the State, said
in advance that only Pt. Prem Nath
Dogra would be allowed to return, and
he has proved true to his words. I do
not mean that candidates should not be
defeated. [Elections are meant for
seeing who is defeated and who wins.
In elections, somebody wins and some-
body is defeated. But when this kind
of methods are used, that brings the
whole machinery of the election pro-
cess into disrepute and people’s faith
in democracy is undermined.
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I would ‘make a strong demand that
the elections in Jammu and Kashmir
should be declared null and void. They
have not been elections at all, but just
a farce. It is a matter of shame for the
whole country that in this way our
country and our Election Commission
should be brought into disrepute by
some people who for some reason or
other do not want Opposition parties
to come up.

The same thing has happened else-
where. What has happened in Punjab?
There is the case of Sarhali, there is
the case of Narnaul and there is the
case of Thanswar. I do not wish to
take the time of the House by giving
details about them. But the way things
have happened there has lowered the
prestige of the country and under-
mined people’s faith.

What has happened in Delhi? I do
not want to go into it because 1 was
myself a candidate. But look at the
way the official 'machinery has been
used. I would ask the Prime Minister
to institute an inquiry to see how
government machinery was used.
Here are a number of booklets publi-
shed by the Information Ministry just
in January. One of them is Rehabilita-
tion in Delhi. Why publish them in
January and February and distribute
them in thousands? Why not publish
them earlier? I want to know how
many institutions were given grants
during election time. I want to know
how many concessions were given on
the eve of the elections. How much
money has been spent in this way?
Of course, some people are defeated
in the elections. But if we are going
to make elections a question of money
them only moneyed people like rajas,
maharajas and industrialists could
stand for elections and the common
man cannot be elected. If this is going
to be the state of elections in this
country, I ask what is going to be the
future of democracy in this country.

I am not an alarmist. I am not a
pessimist. But from what I have seen
of these elections, I have begun to
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doubt the future of democracy in this
country, I therefore, most humbly ask
the Prime Minister to appoint a High
Power Commission consisting of Judges
of the Supreme Court and others to
see how the elections have been con-
ducted, what had been the influence
of money in the elections, what had
been the influence of government
machinery in the elections, We should
go into thig and see that if democracy
is to continue in this country, if demo-
cracy is to succeed in this country,
such things are avoided in future. To-
day democracy is toppling over all
around us. India is the one beacon,
ray of hope in this area. But demo-
cracy is being subverted in this coun-
try. There are forces which want to
establish totalitarianism in this coun-
try. There are forces which want us
to follow the example of China and
Russia. If we allow those forces to
gain supremacy, then not only will
democracy be doomed in this country,
not only will it be doomed in Asia but
it will be doomed all over the world.

‘We—all democrats, all nationalists—
have a high stake in democracy in
this country, We have to see that
those forces which are making the
working of democracy difficult in this
country, those forces which want to
make the future of democracy dark
in this country are removed,

Then there is the question of count-
ing of votes. Strange things have hap-
pened. We have the instances of
Gonda and Balrampur, two constitu-
encies where recounting was ordered.
In one constituency one candidate was
leading by 1700 votes and in recount-
ing he lost by 400 votes It is clear
from this that either the first counting
was not correct or that the recounting
was not correct, If there could be a
difference of 2,000 between counting
and recounting, it is a grave reflection
on our election machinery. Therefore,
we must look into these matters.

There are other things referred to
in the President’s Address. We have
been told about China. The President
said that the Indo-Tibetan Treaty is
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to be renewed and that an offer has
come from China for its renewal but
that our Government have said that
unless there was a reversal of their
aggressive tendencies, we cannot do
it, It is all right that we do want
that China should vacate its aggres-
sion. But the question is: are we
prepared to revise our entire attitude
on Tibet? Actually, I feel that this
Indo-Tibetan treaty of 1954, the so-
called Panchsheel treaty, was the
gravest blunder of our foreign policy.
We allowed China to eat up Tibet. We
could not stop that perhaps, But
then after China had eaten up Tibet,
after she had forcibly occupied Tibet,
to accept de facto and de jure control
of China over Tibet was a wrong thing_

I am a student of history. 1 know
that throughout history China was
never able to be master of Tibet. There
were times when China became mas-
ter of Tibet for some time and there
were times when the King of Tibet,
like Tsran Tsan Campo, extracted tri-
bute from the Emperor of China. In
the same way, sometimes the Turks
Moghul and Afghans ruled over us.
But that does not mean that our coun-
try was part of Afghanistan or Turkey.
So to say that Tibet is a part of China
was wrong. We have done a great
wrong to Tibet by accepting de jure
«control of China over Tibet. Now the
time has come to revise our policy, I
appeal to the Prime Minister not to
continue the treaty. That would give
back to Tibet her right of indepen-
dence. Of course, Tibet will not regain
her independence by that. But if we
say that China has no control over
Tibet and they have the right to inde-
pendence, today, tomorrow—in history,
there is no settled fact—after 50 yeats
or 100 years, when Tibet has the
power, she can attain independence
Therefore, we should not be a party to
a wrong thing. A wrong thing has
been done, What is Panch sheel now?
China has buried it deep, it can r.¢ver
come up again. To talk of Panch
sheel in relation to Tibet and China is
a wrong use of that word. We should
not make use of a good word in talk-
ing to people who have no regard for
that good word or those principles.
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Reference has been made in the Ad-
dress to the Kashmir problem It has
been said that the question is coming
up in the Security Council It will
come up sooner or later, but the ques-
tion is what we are going to do about
it. There are reports that the Prime
Minister suggested an agreement based
on the present cease-fire line. I think
this kind of suggestion, whether pub-
licly or privately made, is wrong. Our
stand is that the whole of Jammu and
Kashmir is ours, that Pakistan has
aggressively occupied one third of the
State; so, any statement made on be-
half of the Government that we are
prepared to make a settlement based
on the present cease-fire line goes
against our interests, Our real enemy
in Kashmir, is not Pakistan, it is not
the UN. or the Security Council,
but the real enemy is our own policy.
I come from Kashmir, and I
have known the problem {rom
its very inception, and I am pain-
ed to say that our policy there is such
that it is taking the Kashmiri people
farther away from India than ever
before. We have not given them our
Constitution, we have not given them
our liberties, we have not given them
free elections. Not only that. The
people who rule there have developed
a vested interest in separatism, and
they want to put the blame for their
own acts of omission and commission
on the Government of India, So, the
Government of India is being malign-
ed, the people of India are being mali-
gned, for their own acts of omission
and commission, Until and unless
these people are made to change their
policies our position there will con-
tinue to deteriorate. My submission
is that the only effective way of solv-
ing the problem now or in the near
future is this, that you make Jammu
and Kashmir an integral part of Indie.
It is wrong to say that it is an iate-
gral part of India so long as the Indian
Constitution is not applied there, so
long as the laws there are different,
so long as the citizenship law is diffe-
rent. You cannot go there, you can-
not settle there, you cannot buy land
there, you cannot get service there.

Why thig distinction if Kashmir State



603 Motion on

[Shri Mal Raj Madhok]

is a part of this country? You may
say this law was made by the Maha-
raja, but there were so many other
laws also made by the Maharaja but
they have been abolished. Why oniy this
law has been preserved. I tell you
there can be no integration of Jammu
and Kashmir with India in this way.
The people there have become so rest-
less that even those who, because of
the Praja Parishad, had become pro-
India are being driven away. Some
of them were put up for elections, but
their nomination papers were rejected
merely by saying that they were
Pakistanis. This kind of thing, to say
the least, is harmful and amounts
almost to a treason towards this coun-
try. So, in Kashmir our policy should
be reversed. It is not a party ques-
tion, it is a national question. We
have high stakes there. Thousands
and thousands cf our young men died
there, shed their blood there. If be-
cause of wrong policies Kashmir goes
away and something happens, it will
be harmful to our country, it will be
a shame to all of us. I would, there-
fore make an appeal to the Prime
Minister—I know he loves Kashmir he
comes from there, but others also love
Kashmir and know something about
Kashmir—that he should reorientate,
rethink his policy on Kashmir.

Then there is the question of Nepal.
In Nepal we find that there is a grow-
ing anti-Indian feeling, The security
of Nepal is security of India, and
therefore we must see why this anti-
Indian feeling is growing there. There
must be some causes, We must try
to remove those causes, because our
own interests are very intimately link-
ed up with the interests of Nepal. One
of them is our interference in the in-
ternal affairs of Nepal. Democracy
toppled over in Burma, in Pakistan,
in Egypt. We did not go and give
them our advice that they should have
democracy there, Then why should
we go and give advice to Nepal and
say that a bad thing has happened
there? Our interest is to see that we
are on the best terms with the men
who rule there, and I feel that our
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policy towards Nepal should be like
the British policy of masterly inacti-
vity towards Afghanistan. Whoever
is master in Nepal, we should not in-
terfere. I know we do not interfere
in the internal affairs of Nepal, but
even to give the impression that we
are doing so is wrong, and today,
rightly or wrongly, that impression
has been created in Nepal. It is the
job of our diplomacy to see that that
is removed and that we have the best
relations with Nepal that we do not
allow Nepal to go away from us to-
wards China, because if that kind of
drift or diversion in Nepal’s policy to-
wards China continues, that might
spell disaster not only for Nepal, but
for India also. Therefore, it is very
important that we do some serious
rethinking about our policies regard-
ing Nepal.

There is reference in this Address
to agricultural production and general
economic development. Of course,
there has been some increase in agri-
cultural production, but that is very
meagre. Actually, when we look ‘o
the needs of the country and our own
achievements in the matter, they are
very little, Compared to the achieve-
ments or the progress made in indus-
trial production and agricultural pro-
duction by countries like Japan and
Burma, our achievements are not very
praiseworthy. But still, whatever is
done is done, But I say that the
basic question in this country today
is not whether we have more food.
We need more food, but today the
basic question is unemployment, soar-
ing prices. Until and unless we can
check unemployment and stabilise
prices, the common man is going to
suffer. And I ask: what has been
done by the Government during the
last 15 years to stabilise prices? Our
Finance Minister yesterday said that
prices had been stabilised, but that is
not the actual experience. Every day
prices are going up, The Home Min-
ister said the other day in his speech
that for the next 15 years prices were
bound to go up. If that is so, if you
cannot check rising prices, if that is



605 Motion on

the net result of a growing economy,—
it is said that in an expanding economy
prices are bound to rise—what is going
to be the fate of people with fixed
incomes? Their income must also in-
crease. If you do not provide for that,
there is going to be frustration, there
is bound to be discontent, In this
matter I say that the Government
must act as an ideal employer. Today
we talk of a socialist pattern and plan
in the name of socialism. Of course,
it is not socialism at all, because the
rich are getting richer and the poor
are getting poorer. This name is being
misused for strengthening capitalism
and worst kind of feudalism in this
country. Whatever the name may be,
if you plan for socialism, you are go-
ing to have increasing number of peo-
ple under you employment, what is
your treatment of them? The Gov-
ernment must act as an ideal emplo-
yer. Here in Delhi lakhg of Govern-
ment employees, live. What is their
plight? Prices have risen by more
than ten points, but what have you
done to revise their dearness allow-
ance, their wages? Until and unless
you revise their wages, their dearness
allowance, open fair price shops where
they can get the daily necessities of
life at cheap rates, there can be no
peace, no contentment, no enthusiasm
for work in these people.

We are very thankful to the Presi-
dent for his Address and more than
that, we are grateful to his great per-
sonality and we bow our head to him,
but we cannot lose sight of these pro-
blems. I again draw your attention
to the question of elections. I have
seen in New Delhi a Minister going
round and telling people: “If you do
not vote for me, you will be starved
to death, your juggi will be burnt
down.” That kind of thing happens
in the capital, and then you have the
check to say that elections were held
fairly and freely. It is very wrong,
and I appeal to the House and the
Chair to see that something iz done in
this matter to save democracy,

I hope my suggestions will be con-
sidered carefully.
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Shri Narasimhan (Krishnagiri): I
join my other friends in offering my
thanks to the President for his inspir-
ing Address. He is personally a shin-
ing example of devotion to duty. The
very fact that, though he was not
keeping quite well, he took all the
trouble of meeting Members of both
the Houses of Parliament and giving
them a review personally, shows the
great sense of duty that he cherishes
and which inspires us. Also, the men-
tion in his Address that those who are
not going to come to the next Parlia-
ment should address themselves to
constructive work also strikes a res-
ponsive chord in hearts like mine, We
who will not be coming back are in-
spired and encouraged by his advice
to take to constructive work in the
service of the country,

Though this session of Parliament is
described as a lame duck session, the
President’s Address and the speeches
here serve as a kind of review of what
has been done in the country’s eco-
nomic and political fields. This review
is very useful and gives a picture
which is very necessary for further
progress, for correction and re-exami-
nation.

There is no gainsaying the fact that
several kinds of silent revolutions are
taking place in this country, in vari-
ous fields, be it geography, be it
history, economy or trade. Take the
case of geography. It may not be
overstating the case. In our Plan
we are diverting western waters to
the east, waters that are now reach-
ing the Arabian Sea are going to be
diverted to the east and they
would reach the Bay of Bengal after
use,

Take the case of the rediscovery of
India as I would call it. We
thought that oil was available only
in Assam and Burma or some such
place. But, tcday, due to the vigor-
ous steps taken we see that even in
the West Coast, nearabout Baroda—
my hon. friend from Baroda is sitting
very near me—we are having oil. It
js certainly not going to be an
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ordinary matter. It shows that we are
realising what we really possess but
which were hidden. It is really a
rediscovery of the country.

Similarly, on the social side also
silent revolutions are taking place.
There are schemes for imparting
primary education to millions of
chiidren. Children of parents who
have been totally illiterate are going
to become literate. Parents would
find that their children are socially
better off than themselves and they
would be getting the three Rs. The
parents would view with admiration
their children. The boys are see-
ing a new horizon. They are learn-
ing to read and write and, in due
course, they would be able to rise to
the occasion and the future necessi-
ties of the country.

But still, while arrangements are
being made to educate these children,
mere education would not do. They
must be taught to learn brotherly
conduct, affection and respect for one
another. Provision has to be made
for that also.

As things stand today. owing to the
sudden increase in the number of
schools in the villages, the manage-
ments are getting some boys or others
as teachers. This aspect of the matter
requires great attention. The moral
and cultural development of the boys
are not being well attended to as they
should be. They are merely acquir-
ing the capacity to read and write.
It cannot be allowed to go on like
this. In the books meant for these
thousands, the history of our free-
dom fight, how we got independence,
what services were rendered by our
great leaders etc. are not properly
mentioned, nor the subjects taught.
That is why we find the tendency to-
wards disintegration growing.

Even in the elections some of us
saw how the forces of disintegration
are rising. Cries of ‘this in danger’
or ‘that in danger’ immediately catch
the imagination of the gullible. This
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is what we have seen. This leads
me to wonder whether the present
constitutional set-up is adequate to
deal with such dangers.

We have difficulties on our borders.
Cold war is raging in the world.
Our borders also are not safe. They
have been occupied by one country
or another. On two sides, two differ-
ent countries are actually in forcible
occupation of parts of our territory.
This naturally adds tension to the
political set-up of the country and
also to those who rule this country.
Internally also the constitutional
machinery ‘is facing tension.

Inside the country also new cries
are being raised. With adult suffr-
age, any cry can pass muster for the
time being. Cries of ‘religion in
danger’ or ‘community in danger’ or
‘caste in danger’ immedjately catch

like fire and the country suffers
seriously.

I do not know whether all would
agree. But I would suggest that it
is high time for us to see whether,
in order to make the poliiical siruc-
ture of the couniry safe, we should
give up thi; foderal form cf govern-
ment. With the borders being occu-
pied, with international tension re-
maining as it is, with the forces of
disintegration coming on top fre-
quently internally, with border coun-
tries changing to the dictatorial form
of government, it really throws a
great strain on the present federal
set-up. With all these things we are
not making much headway. A time
may come, sooner or later, when we
will have to see whether this huge
and complicated federal form of gov-
ernment would stand the test of
stability.

I think these federal institutions
do contribute towards inter-State
claims and rivalries. They give room
for a number of disputes to arise.
They also retard progress at times.
In order to satisfy one State or the
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other or to arrive at a suitable com-
promise decisions are kept pending.

Take the case of rivers. Our
friend, Mr. Pahadia, was talking
about drinking water difficulty. It
is not only in Rajasthan. It is true
of many parts of the country. The
city of Madras itself is water served.
Take the case of the harbour there.
Foreign ships hesitate to come there
because they have to get pure water
for refilling. That is why they hesi-
tate to come there and prefer to go
to Colombo and from there they go
to Australia. This is a difficulty
which even ports feel.

This is not peculiar to the cities
only. Even in villages it is so. In
several villages in the constituency
from which I come water is scarce
and there is difficulty as it is in
Rajasthan. We have big rivers like
Krishna and Godavari. Their basins
put together are as great as that of
the Ganges itself. Only a very
small percentage of their waters is
being utilised. When some schemes
are suggested for the diversion of a
portion of these waters for supplying
water to the capital of the neigh-
bouring State, all sorts of inter-
States disputes arise. They have to
be treated as inter-State problems;
and they have to be solved by nego-
tiation, arbitration and so on and so
forth. In one part the whole coun-
try is water starved; while in an-
other part of the country where
water is available, it 1is steadily
flowing into the Bay of Bengal, and
we are not able to arrive at a
solution.

It is not as if this is a very minor
point. Two Five Year Plans are over
and we are in the midst of the Third
Five Year Plan; and these inter-State
disputes are there and their solution
is being delayed. This is made more
difficult by the federal nature of our
Constitution. So, I think, in order to
strengthen our country, our own
defences and our own future pros-
perity, too much reliance or depend-
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ence on the federal form of govern-

ment may not be good. Some

thought has to be bestowed on this

matter.

I do not suggest an immediate al-
teration of the Constitution here.
Formerly, we thought that in order
to have a satisfactory form of gov-
ernment to satisfy all our people and
to give universal contentment a
tederal form of government would be
suitable. But, now we find that we
are facing tensions, internal and ex-
ternal. Big power blocs are there
with mass destruction weapons; and
every day our leaders have to see
how to avoid world conflagration.
Unfortunately, we see that the unity
of the country is not being develop-
ed steadily even after the severance
of foreign domination. We seem to
forget some of these dangers. These
are big problems which Parliament
will have to face. Some solution
will have to be found. I feel, as I
stated before, that unless the political
set-up of the country is brought under
one unity and a unitary form of Gov-
ernment is established we may not
be able to face the new situations
easily.

There is of course need for some
kind of electoral reforms. As an
hon. Member mentioned, there is the
mixing of parliamentary elections
with the assembly elections. This
results in the blurring of the issues.
I do not complain against the con-
duct of the candidates or anything
like that. In theory the elections to
the Lok Sabha are supposed to be
very direct and the hon. Members
are supposed to come here with the
direct wish of the voters but in prac-
tice it does not happen to be so. For
administrative and financial reasons
both the elections are taking place to-
gether and petty local issues unneces-
sarily influence the parliamentary
candidates elections. I can quote
some interests. There is an old town
with a population of 10,000, let us
say; the town is very conjected. One
imaginative section of the people
want to establish a bus stand in the
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outskirts of the town as the modern
buses are big and they could not con-
veniently go into the town. But
those who reside in the town want it
to be within the town itself; they do
not want to walk that distance; whe-
ther the road is narrow or not and
whether it is suitable for the bus to
be brought in or not, it is no con-
sideration for them. So, there is a
faction there. If an assembly candi-
date prefers the new place, he loses
the support of the residents of the
old town and he being our principal
agent in the elections, if he is un-
popular, we are also involved in the
dispute and meet the consequences.
We have to be silent on the matter.
I am giving this as an illustration.
In short, the mixing up of the parlia-
mentary elections with the assembly
elections has devalued the purity and
the directness of the Lok Sabha elec-
tions. Even an indirect election
would, I think be better than getting
mixed up with the local issues. Im-
portant issues such as the China-India
friendship, or India-Pakistan friend-
ship or the Plans—all these get de-
valued and minor and local issues
come on top. This is not fair to the
candidates nor even to the voters as
we do not give them the facilities.
Many hon. Members have said that
many polling officers made mistakes
and gave both the voting papers
simultaneously; it so happened even
in my constituency. Sometimes the
voters did not know what to do with
both the papers. There are cases
where, because the polling officer
asked the voters to go to the table
and put the seal, they went and put
the seal on the Table and not on the
ballot paper. The tables bore a
number of seal marks and blank
papers were found in the ballot boxes.
Thousands of votes have thus become
invalid in each constituency. This
mixing up of the two elections and
the other errors il the arrangement
should be removed. This gives room
for officers to make mistakes though
their intentions are not malafide.
They thought it befter to give both
the ballot papers simultancously. Be-
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cause of the new and complicated
voting procedure, the process has
been rather slow and perhaps in
order to obviate this the polling
officers gave both the papers simul-
taneously, the net result being that
the voters in many cases did not
know what t0 do. So, these things
call for electoral reforms.

In the future, we will have teo
tackle the problem of disintegratiom
which has already set in in the vari-
ous States. Minor issues have be-
come major issues and they are not
viewed in their proper perspective,
Great problems lie before the new
Parliament and the country anxious-
ly expects that they will bestow their
best attention and face the problems
squarely and properly and emerge
out of them safely.

I join the others in once agaim
thanking the President for the very
excellent review given to us of the
international events so that we may
chalk out our future programmes on
the basis of that Address.

AT HER T (FA) ;AT
fedt =i, 4% At @ gty WA

g™ ¥, W T § & qgi o< g
Tg A w1 g AT g gw qg R
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& g | &9 w foran an fr ol @R
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R IR # AW AET F oA
qurk AfFT fRT W & agi ) § el
A R T AT A T R
fF o o & S e H oAl
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Shri Tangamani: Mr. Deputy-
Speaker, Sir, on the Motion of
Thanks to the President’s Address,
Shri A. K. Gopalan, Shrimati Par-
vathi Krishnan, Shri Vasudevan Nair
and myself had given notice of
several amendments, and amend-
ments Nos. 51 to 67 were moved
this 'morning. Also reference was
made to some of the amendments by
Shri Gopalan. 1 shall briefly refer to
some other amendments, viz., Nos. 53,
54, 58 and 60. In the address, the
President was pleased to refer at
page 5, para 2, as follows:

“My Government note with great
relief and gratification the moves
towards reconciliation on the
basis of the independence of
Algeria.”

He then proceeds to say that he ex-
pects that there will be a settlement
by peaceful methods. Although we
appreciate the sentiments expressed
by the President, I would like to
repeat what we have mentioned in
amendment No, 58, viz., the Govern-
ment have failed to give full diplo-
matic recognition to the provisional
Algerian Government. We have made
several references to this on previous
occasions and I thought it fit and
proper to emphasise this aspect. The
time has come when the Government
must come forward with a gesture of
full recognition of the provisional
Algerian Government.
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In amendment No. 59, we have
referred to the failure of the Gov-
ernment to give full diplomatic re-
«cognition to the German Democratic
Republic. It is true that the Ger-
man Democratic Republic is extend-
ing its help to us in various forms.
‘They also had a stall in our exhibi-
tion here. What I have mentioned
about the Algerian Government ap-
plies with equal force, if not with
greater force, to the German Demo-
cratic Republic. The two Republics
‘have already come into existence and
it is very strange that one of the
‘German Republics is yet to be recog-
mnised by this Government.

I shall now refer to the question
of the settlement of Ceylon Tamils.
It is of special interest particularly
f0 persons coming from the south.
I am not referring to the general
problem of Ceylon Tamils, but the
problem of what are known as State-
less persons, who are now domiciled
in Ceylon. As the House is aware,
nearly a million Tamils are now
settled in Ceylon and they have not
been given either Indian citizenship
or Ceylon citizenship. Most of them
are employed in the plantations.
The House is also aware that more
than a million Tamils settled in
Ceylon are denied any franchise. One
of the plantation leaders has been
nominated to the Ceylon Parliament;
that is all. The time has come for
the Government of India to take the
initiative in this matter. In reply to
one of the questions in the Ceylon
Parliament, the Ceylon Prime Minis-
er was pleased to say that they were
only waiting for moves from this
Government. So, we would like to
know the present attitude of this
Government to this vexed problem of
persons of Indian descent in Ceylon.

Amendment No. 63 deals with the
question of Kashmir. We are of the
opinion—our party is of the opinion—
that steps must be taken to withdraw
the XKashmir question completely
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ready been wasted and the President,
in a very painful way, has referred
to certain steps taken by the other
Governments who are interested in
keeping this issue alive.

On the question of Indians overseas,
we have received several represen-
tations from persons residing in
Malaya. As the House is aware,
most of these Indians in Malaya have
business connections both in India
and also Malaya and there is frequent
interchange of communication and
other things. But I am told that in
the Eastern Shipping Corporation,
which plies many of the ships it is
extremely difficult to get tickets.
Most of the tickets are sold in the
blackmarket in  Singapore for
passengers bound for India. This
matter may be looked into.

Also, about the de jure transfer of
Pondicherry, we would like to know
the present position.

Many hon. Members have already
referred to the malpractices in the
elections. I would refer to my
amendments Nos. 53 and 54. In
amendment No. 53, I have stated that
the address does not show concern
about the manner in which the power
of money and appeals in the name
of caste, religion, community and
narrow provincial sentiments were
use in the thirq general elections to
influence the voters. I have read in
the papers that the Muslims in North
Malabar were attacked, probably for
their failure to vote for the ruling
party and the matter was raised in
the Kerala Assembly by way of an
adjournment  motion. That only
shows how the communal approach
to the whole problem is there.
when a particular minority commu-
nity has failed to do a particular
thing, it is threatened by those in
authority.

I can give many instances. In
certain constituencies in West Bengal,
Muslims, who formed the minority
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more or less coerced into supporting
the ruling party.

Dr. M. M. Das: Can you give the
mame of the constituencies?

Shri Tangamani: The constituency
from which Shri Indrajit Gupta was
elected.

Pandit K. C. Sharma (Hapur):
What is the source of this informa-
tion?

Shri T. V. Vittal Rao (Khammam):
Shri Indrajit Gupta himself is the
source.

Shri Tangamani: So far as the
south is concerned, it is an open
secret that more than appeals in the
name of religion, appeals in the
name of castes and subcastes were
made. A handbill which was pub-
lished by persons belonging to a par-
ticular caste was also reproduced in
one of the local Tamil papers. This
particular thing happened both in
Tanjore and Madurai, There was also
a meeting held by a particular caste
group and a resolution was passed,
supporting a particular candidate.
In that meeting, the candidate him-
self was present.

In amendment No. 54 I have
referred to a specific matter, viz., non-
issue of postal ballot papers to parlia-
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mentary constuencies in  Madurai
District. There are four parlia-
mentary constituencies in Madurai
District. Because the polling officers
and other election officers had failed
to fulfil certain conditions, the
ballot papers, numbering several
thousands, were not sent. I am in-
formed that the polling officers or
officers on election duty are appoint-
ed by a particular Returning Officer
and two forms are sent to them for
enabling them to get the postal
ballots. One form is to be sent to the
Returning Officer for the Assembly
Constituency and the other for the
parliamentary constituency. This
form has got certain items. This
was filled up and the ballot papers
for the Assembly constituencies were
received. But those who applied for
parliamentary ballot papers were not
given those ballot papers:; they were
asked to furnish the polling station
in which they were employed. There
is absolutely no provision for that
in the application form.

Mr. Deputy-Speaker: Does the hon.
Member like to continue temorrow?

Shri Tangamani: Yes; for five or
ten minutes,

Mr. Deputy-Speaker: He may conti-
nue tomorrow.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
16, 1962/Phalguna 25, 1883 (Saka).





